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INTRODUC"TION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having' been authorised by the Committee to submit the 
Report on their behalf, present this Ninteenth Report on the Ministry of 
Defence, Department of Defence Production-Reservations for, and em-
ployment of Scheduled Castes and Scheduld Tribes in Ordnance Factory 
80ard and in Ordnance Factories. 

2. The Committee took the evidence of the representatives of tho 
Mipistry of Defence-Department of Defence Production on 9th and 10th 
November, 1981. The Committee wish to express their thanks to tho 
officers of the Ministry of Defence, Department of Defence Production and 
abe. Ordnance Factory Board for placing before the Committee material and 
information the Committee wanted in connection with the examination of tbe 
IUbject. 

3. The Report was considered and adopted by the Committee on 25th 
March, 1982. 

4. A summary of conclusions/recommendations contaioed rn the Report 
is appended. (Appendix-V). 

NEW DELHI; 

March 27, 1982 ---_ .. __ .. 
ChaitrQ 6, 1904 (S) 

R. R. BHOlE, 
Chairman. 

Committee on tM Welfare 01 Scheduled 

Cas/~S & Schedul~d Tribt'.J. 

(v) 



CHAPTER I 

INTRODUcTORY 

A-Or,.,uatiorrtJl #t-UP 

1.1 Ministry of Defence (Department of Defence Production) have stated 
that there are at .~ 33 OrdDanee ud 0rdnaDce EquJpmeot Factories 
allover the country, enpged in production of different items of Ammunl-
tioa, Weapons, BJplosivell, Vebiclcs and Oothinp mainly to cater to tho 
requirement of our 'Defence Force. The factory units are placed under 
the control of the General Managers who function within the powers dele-
gated to them by the Government in the matter of Production, Provtsiootn,. 
Engineering, Personnel Management etc. They are responsible to the Hoad 
Quarters Office of the Factories known as Director General, Ordnance Fac-
tories (now known as Ordnance Factory Board). The Oticf Executive of 
the entire establishment is the Di~or General, Ordnance Factories and 
Chairman. Ordnance Factory Board, who is assisted by Seven Members 
and an Add!. DGOF controlling four Ordnance Equipment Factories with 
its Head Office at Kanpur (UP). The DGOF IOF Board is responsible 
pn all matters to the Deptt. of 'Defence ~uction in the Ministry of 
Defence, New Delhi, through the Soc:ntary, Defence Production. 

1.2 The General Manager in the Factories is assisted by OIicersin the 
.rank of Jt. Gooeral Manager, Deputy General Mana;er, Manager, Deputy 
Manager, Asstt. Manager, Medical Officer, Security OfIlcer and other nOD-
Gazetted, Non-Industrial Staff eDpJed In getting the production. Besides, 
there is an Industrial Establisnment OODIisting of industrial workers in the 
!fades of Highly skilled, Skilled, Semi-skilled and Unskilled to assist the 
management in the production. 

1.3 The Cadre structure of the officers and staff in the Ordnance and 
Ordnance Equipment Factories named above and its Headquarteltl at 
Calcutta and Kaopur is as under:-

(i) At Ortinonc:e '* Ord1fQnce Equipment FlIClorks: 

( a ) Gazetted ( consisting of Indian Ordaance Factories Service, 
Med'acal Service, Security and Labour OfIicers). 

(b) Non-Gazetted (consisting of Foreman, Autt. FomnaD,· Cbarge-
man etc.). 

(c) Non-Industrial (oopsistin, of office Supdt., Clerical staff. 
Supervisors aud Class IV staff' etc.) 



a 
(d) Industrial (consisting of various skilled, semi-skilled and unskil-

led trades). 

(ii) At Ordnance Factory Board Headquarters and Ordnance Equipment 
Factories Group Hqrs. 

(a) Gazetted (consisting of IOFS, Medic~l/Security Services, DGOF 
Hqrs.. Ovil Service). 

(b) Non-Gazetted (consisting of Stal! Assistant, Senior Techni:al 
Ass"tant, Junior TechDi~a1 Assistant, ChiU'geman etc.). 

(c) Mini!\teria'l(conlisting of Oerlcal IItatrand- Class V stall). 

1.4 33 Ordnance and Ordnance EqUipmCDt factories are function ina 
under the overall control of OF Boa.rd a~d OEF Group Hqrs. Kanpur, the 
detai'lS of which are as foll()ws:- " 

West Bengal 

1. Metal & Steel Factory, Ishapore. 
2, Rifle Factory Islrapore, 
3. Gun & Shdl Factory, Cossipiro. 

'4.0rdftance Factory, Dum Dum. 
Uttar Pradesh 

1. Ordnance Factory, Dehra Dun. 
2. Ordnance FactorY, Muradnagar. 
3. Ordnance Factory, Kanpur. 
4. Field Gun Factory, Kanpur. 
S. Small Arms Factory, Kanpur. 
6, Ordnance Parachute"Factcary,Kanpur; 
7: Oothing F8ctory~ Shahjahanpur. 

Madhya Pradesh 

1. Vehicle Factory. Jabaipur. 
2. Gun Carriage Factory, Jabalp'ilt. 
3. Ord~~n~ Facto~. Bhamaril. 
4. Ordnance Factory. Katni. 
5. Grey Iron Foundry. Jabalput. ' 
6. Ordnance Factory. Itam: 

Maharoshtra 

I. Hlgh' ExplosiveS Factory. Kirkee. 
2. Ammunition Factory. Kirkee. 
3. Ordn8nce ~actory. Am~math. 



.. Machi. Tools ·PrototypOFac:tory. AlDbeniatb; 
S. Ordnance Factory, Bbandafa. 
6. Ordnance Factory. Ambajbari. 
7. Ordnan~ Factory. Olanda. ; 
S. Ordnance FlWtQry, VarlUlgaoa. 
9. Ordnance Factory, BbusaWld. 

10. Otdnance Factory. Dehra' Road; 

'Ttltnil Nadu . 

1. Cordite FactorY. Aruvankadu. 
2. Ordnance F~ory. TirudUrapalli. 
3. OothinR Factory, Avacli. . 
4. 'Heavy Vehicles Factory. Avadi. ' 

" 
Punjab 

1. Ordnance Cable Factory. Chandigarb. , 
1,.5 The Organisation set up pertaining to worle of Ordnance Factorfes 

and OFB in tbe Ministry of Defence (Deptt. of Defence Production) bal 
been stated to be as under:-

US/DO (Fy, 1) US/DO (Fy. II) 

Secretary (OP) 
,Director (PA) 

----------
US(PA) US(NF) 

1.6 As regards tbe organisational set up of the Headquarters Office of 
the DOOP, the Committee have been informed thllt the DGOF is tbe 
executive bead of the organisation. He is also the Chairman of tbe Ordnance 
Factory Board. The Ordnance Factory Board has 3 operating members, 
one Planning & Material Management/Member, one Technical Services 
member, one Personnel and one Finance Member in the rank of Add!. 
Director General. Each member is tesponIlbie for the divkioo he heads. 
He is assisted by officers in the rank of Oy. Directot General, Aut. Dire~tor 
General, Sr. Dy. Assistant. Director General, Technical Staff Officer. Stafl' 
Officer. Asstt. Staff Officer. Besides, there is a Chief Security OffiCer to 
look into the maintenance of the Security of Ordnance factories and Director 
of Health Services to look after and control the H05pital in the Ordllancd 
factoriel. They are responsible to tlle Member (Penonnel). 

, t 

The Ordnance' Factory Board Hqra. is responsible for aU matter of 
policy on plrnniug, production, coordination of production activitiel 01 
Ordnance Factories. It JIIODitors the activitiet of Ordnance factories fa 
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achieving defence productioa plalUlillg of all'" products, fMlowDf produc-
tion IIld exercises such administrative powus 81 delegated by the Depu. 
of Defence Production. 

1.7 Asked when DGOF was con'ierted into Ordnance Factory Board>. 
and what were the reasons for doing so, the Commitee were i1tfofIDe<t th't 
theOOOF was converted into OrdnllllCe Factory Board in February. 1979-
in pursuance of the recomme'ndation of a High Lev~ Com~ coDJtituted 
in 1975 to go into the working of the Ordnance Factories for achieving 
efficient working and removing constraints in their achieving higber pr0-
duction and Ordnance Factory Board started functioning from April, 1979. 

B. ImplementatiOn of R~U1'VlJt;on Orderl 

1.8 Ministry of Defence (Deptt. of Defence Production) have stated 
that the percentage of reservations made in favour of Scheduled Castes! 
Scheduled Tribes and the years from which such reservations have been made 
applicable in Ordnance Factory Board and Ordnance Factories are as 
fonows:-

(i) posts filled by direct reo 
cruitm ... nt (lTcruit~nt 
throu~h UPSC by rman. 
of open competition test). 

(W~f.re ITCruibMnt i. 
mam otherwile than loy 
open competition) 

eii) POita filled by Prom'ltion 

(iii) Posts fillad by dePlita. 
lion 

(iv) Pusts fillro hy temf)()f":\ry 
appointment for a duration 
of 45 days OJ' mOre. 

--------

Date of 
I"CICIrva· 
tion 

19!12 

1968 

------ -----
Percen tall" 

SC ST 

% age followed 101 
pre..,nt 

16/2-3% 

12% 

!I% 1!1% &. ,1% by opm 

!I% 

co-n,)"tition through 
UPSC, 

For direct n-cTuitment to· 
Group C It D the J1er 
ceahge of .-t;on 
vari". rrom State to 
Sta~ ,,! !)I'e!Cribed by 
Qovt. in proportion to 
the pOpUlation of 
SC/ST in the reapr.c. 
tive States. 

5% 15% and 71% 

Normally JK*I ar" not 
fillecl by cr.T)ut<\tion 
in the orpn'aation. 

N')'!''V-lJy poot. n~ not 
filled by telOporaTy 
ap'lOintment ror a 
"_lion of 4S d"Y' or 
mOl?. 

Nonn1.ltYCuual J."bour-
er ate not rectuitlldln 
th' Onp,ni_tion. 



1.9 Asked to state the machinery/check devised to ensure that the reser-
vatiOllS made in favour of Scheduled Castes/Scheduled Tribes are actually 
fulfilled, the MioistJy of Defence (Deptt. of Defence Production) have stated 
that the reservations made in favow of Scheduled Castes and Scheduled 
Tribes arereftcc:ted in tbe Model Roster (40/100 point) which is inspected 
periodically by the Uaison Officer appointed for the purpose to see that the 
reservations mad in favour of Scheduled Castes and Scheduled Tribes arc 
actually filled by them. Various Periodical reports and returns are called 
for from the Ordnance. factories through which the required reservations 
made in favour of Scheduled Castes and Scbeduled Tirhes are checked. 

1.10 The Committee have also been informed that the Administrative 
Sections in the Department of Defelice Production watch and ensure the 
implementation of orders/instructions regarding reservations for Scheduled 
Castes and Scheduled Tribes in Ordnance Factories and Ordnance Factory 
Board through the various returns receiVed from the Ordnance Factory. 

1 .11 Asked how it is ensured that sufficient number of Scheduled CasteS 
and Schequled Tribes are taken in fceder cadres so that there is no dearth 
of reserved community candidates for promotion to higher grade, the Com-
mittee have been informed that all effOrts are made to recruit sufficient 
number of Scheduled Caste/Scheduled Tribes candidates as per the reserved 
quota in the lowest rung of the cadre in which direct recruitment is made. 
This services as a feeder cadre for promotions to higher grades. 

1.11 The Co .... ttee would Uke to c ...... _ the proper hnpIeme1t18-
tioa by .. Orcllaaare Factory Board ad OrdIl'li"TCe f.dorlM of the re-
........ orden ..... diredfvcs Issued from thJae to dme by the Gowra-
meat 01 I..... 'I1Iey would IIho sfreM thIIt suitllble Die. Hell should be 
tMea to eII8IIft dIIIt inltrucUOIIS pertaialng to the ~nrdon of ~ 
in the fltVOW' 01 Scheduled CUtes Hlld Schedulell Tribe!! IH"f complied widl 
la IeUer ........... AI~ tile benefHs ad r.iIIdes "'mIss'" to thea 
COIIImUIIINies 11ft ..... l1IIIIIbIe to die ••• tile d_ 01 recmlflment I. 
order to IIeIp .... to get ... ffleder CIII'H Ia ~...... 'I1Ie 
ConwIttee .... I"t!COlIIIlICnd ••• If saftidellt ScMduled Cute'Scheduied 
Tribe CIIIIdidIIees 11ft not naI .... re to ftn the reIeI'\'ed pGIIII, ... tpee:1aI 
recl'1lita:nt shoaIcI be beld euhlllftly for ScIledaW Caste/Sclledaled Tribe 
CIIIIdi ..... 

1.13 The eo-IUee faI1IIer if'V85P7F nd .bIIt repIar .... dmeiy Alb-
IIIissions of pericfdlcal reportll .1Id I't'fart1s .oaId In ....... upon fnw 
the Ordance Fllrtory Board .nd Ontaace bdortes 10 .... tWkirtlc_ 
In die .... tlSE ...... 01 ~fIoII erden 8ft ddlieW "-«IIateIy ... 
COlidte 8dIoat II ..... led "..... .-dI1oa of -.e .. 
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(C) LiDison officer and Cell 

1.14 In a written note furnished to the Committee, it has been stated 
Ithat the functions of the DepartmeDt of DefeIlCe Production in rclation to 
.-eservations for, aDd employment of, Scheduled Caste/Scheduled Tribe 
Ordnance factories include monitoring of the implementation of Government 

· orders/instructions on tbe subject through periodical retUf. etc., the 
approval of Government for dereservation of pdsts for fiUing up by general 
candidates in certain circumstances, matter pertaining to Parliamentary 
Committees for Welfare of SC/ST including their visits to Ordnance Factory 
Organisations. liaison/coordination with DP&AR a.nd Commissioner for 
· SC/ST, brief review of the subject in the Annual Report of tbe Ministry and 
examining the representations of Scheduled Castes/Scheduled Tribes from 
· time to time. 

1.15 Asked whether there is any Cell in the Ministry of Defence 
(Departmcnt of Defcnce Production) to have clOse liaison and coordination 
in the matter of reservations' for SCs& STs in services in Ordnance Factory 
Board and its various units, tbe Committee have been informed thut the 
work relating to OrdQance Factories including matters pertaining to SCsi 
STs has been allocated to a number of administrative sections in the Depart-
ment. There is DO specific cell in addition to thcsc administrative sections. 
This work of personnel administration pertaining to Ordnance Factories is 
overseen by an Officer of the rank of Director viz. Director (Production~ 
Administration) who also functions as Liaison Officer in the Deptt. for 

. SC/ST matters. 

1.16 Asked what checks have been devised by the ~inistry of Defence 
(Deptt of Defence Production) to ensure that orders/instructions reglilrding 
reservations for Scheduled Castes and Schedu1c9 Tribl;s are actually imple-
mented by Ordnance Factory Board and Ordnance Factories, it has bun 
slated that the Administrative Sections in the Depu. of Defence Production., 
watch anp ensure tbe implementation o( orders/instructions regarding 
reservations for SC/ST in ordnallce factones and Ordnance Factory Board, 
1hrough the various retuqls regarding fje/Sf received. from Ordnance 
Factory Board. . 

When asked whether any inspections are carried out by the MinisH", (It 
Defence in various Ordnance Factories to ensure that retlCrvation orders 
are being implemented properly. the Ministry have stated that no routipc 
inspection~ are carried out by them. ' 

. • I • 

. l,17 In'8 written ~lC furnished to ~ ColQlllittee •• itbas further been 
stated that a Liaison OJIicer.hal,beoo. appqm.din tile OF Board : F.uttbel'.· 
In each Factory a Liaison Officer has also beeD appointed for the purpose. 
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The Liaison Officer has been made responsible for ensurinl (i) due com-· 
Pliance of tho orders and iDsttuctiQDS~",per1:Iiaiac. the ~D at 
vacancies in favour of SCs/STs; (ii). ~ limolysubmiuion at rcp¥u and 
returns as prescribed by the Government on the subject of reservation of 
SC/STs in servicer, (iii) scrutiniBo the proposals of de-reaerv.doo received 
from the Factories and cODitur ill' before the1' are sent to the . .hiaher autho-
rities for approVal aDd (iv) conducting periodical in~ of f'OIten mai~ 
biDed in tho Hqrs. and also ia the fadtoriea. 

1.18 It has also been, stated that a Cell bas beeD created under tho 
Liaison Officer in theO.F. Board Hqrs. as woU aain the·rcspecti.yefacwries; 
The functions of the Cell are mainly to assilt the Uaison ~r'm dis-
charge of his i'eSponsibiJities. " 

1.19 Asked what is the statu~ of the officer who has been designnted 
as Liaison Officer in OF aoard and Ordnance .. FactoriC5. the Committee 
have been informed that the Liaison Officer in the OFB is in tho grade of 
Senior Dy. A~istant Director Oeneral/Managcr equjvaJent~o Dy. Secre>-
tary in the scale of Ri. l500-2000/-. As regards the .tatus of LiaisoJl 
Officers in Ordnance Factories it varies from factory to factory. They are 
tither a ManaBC". Dy. Manager or Assistaat Manager in, the pay scale at 
Rs. 1500-2000/- Rs. 1100/1600/- and Rs. 700-1300 respecti~ely. . 

1.20 As regards the nature of coordination between Liaison Officer of 
OF Board and pthcr Liaison Officers in the Factories. It hac, been stated 
that the Liaison Officer of Ordnance Factory Board gives gUidance and 
ins1 ructions to the Liaison Officer of the factories regarding implementation 
of the niles on reservation tor SCs/STs in servlces. He also gives th"m 
instructjon~on checking up the rosters and redressing the grievances of 
SC/ST personnel. He also advises the Liaison Officer of the hctories 
Whenevl'r asked for. 

1. 21 I n reply to a question, whether the Liaison Officer of the- Head. 
quarters holds periodical meetings with the UaiSQll Officer in the Factories 
to discuss proNe·tn. .. relating to SC/ST. it has been stated that during tbe 
periodical visits to the F'lctories. the Liai'lQn Officer of OF Board holds 
discussions with the Liaison Officer of the factories on the subject of re-
servation of SCs/ST" and other related matters and gives them sui1nble 
pidance. Wl)eneve~ required, the Liaison Officer also visits the facIOric!! 
to settle allY problem relating 10 reservation of Scheduled Castes/Scheduled 
Tn'bcs or releted matters and leaves suitable instructions with the local 
Liaison Officer for implementing the same. 

1.22 As regards the total number of Liaison otficers in OOOF and in 
Ordmince Factories and number among them wbo belented to SC 1ST Com-
lDllDities, it baa beenstatcd that .in each factory there is a LIaison ()fftcet~ 
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ill eddidoa to tM UaiBon 0Iicer Of the OF Board. Out of them (34) 
15 Liaison 0IIicet"t belon. to SCI ST. 

1.23 Asbci what wu the &treqth (along with desipation) of the Cell 
working UDder the Uaison Officer in OF BOard Headquarters and also 
the respocd\'t OtdIWlCCl Factories, the Committee have been informed 
that in the OF Board and elso in eaab factory, a Cell has been constitut~ 
under the control of the Liaison Officer with a group of staft' varying from 
3 to 6 depending on the strmgth of the factory and the workload involved. 
The stat at the OF Board constitutes one Oass II Officer. two Assistants, 
two Upper DivisiOn Clerks and one lower Division Clerk. In factoriea 
the status of staff generally varied consisting of aA ofticc' Sapcrintendcnt, 
Asstt. Foreman assisted by UDC fLOCs. 

1.24 During evidence the Committee enquired about the functions of 
the Ministry of Defence' (Department of Defence Production) in ';() far 
as reservations for, and employment of SCs end STs, in the Directorate 
<Jeneral of Ordnance Factories and the Ordnance Factories were con-
cerned. The Secretary, Deptt. of Defence Production informed th(, Com-
mittee thet Director (Penonnel Administration) in the Ministry was in-
charge Of looting after the, work of reservations for, and employment of 
Scheduled Cutes" STs in the Directorate General of Ordnance Facto-
ries and the Ordnance Factories he was answerable to the, Joint Secr.::tary. 
and t.d liaison with his counterpart in the Ordnance Factories Board. 
At Board level, responsibility rested with Member (P(rsonnel) in the 
Ordnance Factories Board. He further stated that in so far as the func-
tioning of three Under Secretaries in the Ministry was concerned, the work: 
was distributed on a fuactionaJ basis and the papers were processed 
'f,brough them in 90 &if as they related to certain individual groups 01 

'Ordnance Factories but the prime responsibility was not at the Under 
~crctary level. 

1.25 Asked how man, times the six officers of the DGOF had visited 
the 33 ordnance factories and whether they had given any report on the 
~ints raised during their visits to those factories, the representative of 
'Ordnance Factories Board stated during evidence· as under:-

"Those officers have visite4 frequently and they have also checked 
up the procedures which are being follow~ and also tho 
rosters and they have also got reports in their Headqnarters 
at Ordnenee Factories B<:.rd and as regards periodicity. It is 
oot monthly. But they have visited at least 6 or 8 times." 

1.26 In reply' to a further- question, the representative of the Ordnance 
Factories Board stated that aU the six officers would not have visited al1 
. the ordinance factories. Two or three officers bad visited as and when 



• -.uIRd. a, IDd I.,.. they bad Yitittd IDOIt of tile Ordaaaoe JIwctories. 
1.27 WIlen the Cemmi1~ poiDtled oat that UD1esa aad uadl tIMe oIioers 

visited the ordnance factories and watched the conditions prtMl_ there 
for theIDfJClves they could not act a clear picture flOd there would be DO 

meaaiDlflll solatioa. to tho probIeme reIatin. to ScbeduJld CUtes aDd 
Scheduled Tribea, die ropraentative of the Ordnaoce 1'1Ctorie, Board 
Wormed tIac Conunittoe that to COIUI'e that, they were ptting regular 

-lCporta and the officers from tIM OrdIlllDCe Factoriel aIJO had discussion 
widl them reprding the problems heiDi faced by them. Discrepancies 
'Were lIOrted out and thinll bave improvod CODIIderabiy over the last 3 or 
,4 yean. 

1.28 Asked whether the Ordnance Factory Board over dilCussed the 
problems Of recruitment of Schedoled Castes! Scheduled Tribes etc. at 
any time, the representative of the Ordna~ Factory ~rd stated that 
as and when problem relati1lg to Scheduled OLstes and Scheduled Tribe, 
,had been brought to their notice, they had been dilCUlsod at Board 
level. 

1.29 Referring to Government', reply that there WBI DO Cell in the 
Ministry, the Committee wanted to know how in the abscDce of Special Cell 
in the Ministry, the working of the administrative ICCtions could he coordi-
nated in the matter of recruitment of Scheduled. Castes and Scheduled Tribes. 
'The Secretary, Defence ProducSoioD informed the Committee as folJows:-

-I would like to modify this slightly. The answerl are confined 
to the special points railed and we cou1d oot convey fully 
what We would have Wished to. You see that in the chan 
an Undti' Secretary il in charge. This is the functional dis-
tribution Of work relating to different subjects in Ordl19nce 
Factories. At minil(erial level, in so far as this particular 
responsibility is concerned. the· implementation of the policy 
of induction and recnJltlPCnt of Scheduled C8IteI and Tribe. 
is supervised by the Uaison Officer-Director (Personnel)-
in the Ministry. 

So I would suggest that this :tDlwer be coaaidered to be tliPdJ 
modifted. All that I was aayiAa ... that thit •• the im.-
pretatioa of the wort 'Cell' whicla w.. misunderstood ......, 
eivina this IDIWCI'. The anIWa' DOW is 'Yes', IheIe is 8 Q:It 

whose function is supervised at the senior level. We shaD 
find out. The basic fact is that from the Ordeance PIdariea 
there is a liailOl'l officer representing the Board. It is • 
hiably deceDtralised ope1atieo. 1'IuIt l'eIpOIIIibiIity veils in 
the Director at the miaisterial level. He tepofts to the JohII 
SacretIary rl the MiniIUy. 
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1.30 Elucidating the position regarding tho fuoctiooin& of Special CeU 

in the Department of Defence Production, the Secretary, Ddence Pro-
duction atated:-

"Probably the word 'Cell' is created a problem of communication. 
This function is discharged' . by the Director; who is senior 
to the Deputy Sccretary, in the Ministry. The eiltire staff 
is available for functional distribution of worlc in respect of 
these different factories. At the Board level, tbe Member 
Pemlnnel is looking after th~ matten. All the 33 factories· 
maintain liaison with the Headquarters. Member, Pel'llODneJ 
has links witb all the 33 fac.tories, through the focal point 
in each ordnance factory. Out of these 33 Liaison Ofhcers 
in the factories, 15 arc from among the Scheduled c8stc:s 
and Scheduled Tribes people. This is a separate niaUer and 
ocm be, gone into separately." 

1.3 t When the Committee emphasised the need to have a Cell in the 
Departmcttt of Defence Production to watch the interests of Scheduled: 
Castes and· Scheduled Tribes in Ordnance Factories, the Secretary, De-
fence Production,stutcd:-

• 

"The Ordnance Factory Board functions just tik.: the Railway 
Board, there is tl. comprehensive set-up; there is proper liaison 
with each Ordnance Factory at the, Director's level. Be-
sides, we get Annual Reports from them and these are scruti-
nised and checked. InspectiOns have been taken to mean 
periodical inspections as are required to he made. When-
ever any problem ",rises, on the basi., of annual return or 
periodical rcport. that is immediately looked into and action 
taken. The accuracy of the repon is o!llsured by the Liaison 

Officer stationed at the Ordnance Factory Board at Calcutta:' 

1.31 11Ie COmmittee are distressed to ",ote that there is at pre..~nt no 
.... CeB iD lie Departmeut of Defence Production. 10 watch the pro-
.. ............. of re&ehatlon orders aad to ensure that directives 
.......... tD the rMenatioa 01 nc&!Ddes In favour of Scbeduled Castes 
.. SclIedaIed TrIbes 1ft IICtaally complied whII IS all such matters are 
.. preseat bel .. looked after by • nUIDber of adndnlstrative Sections in the 
.... 1IIaetit or Defeace ProdudIo.n. 

'I1ae C ....... ee recolllllleAd dIa •• _pente Cel should be Jet-liP ... 
-=*"1 Ia die Deparbue:d of DefelIce Prodadioa UDder the charge 01 
• responsible oftIc:er .,menbly belOIIIInI to SdaedaIed Casfe or SdIed* d 
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Tribe to monitor )N'Oper implelD&Jltatiou of reservation orders and to ensure 
dIM YIWioas afepants ad benefits admissible to Scheduled Castes aDd 
Schedt*d Tribes are actually given to f1lem in the Ordnance Factoriel 
aDd 0rduDce Factory Board Headquarters. 

1.33 The ColDIIIHtee I.e coastraiDed to DOte tUt. DO re .. 1ar tllSpections 
are C8l'ried out ill die OnInance Factories by the officers of the Depart-
meat 0( Defeac:e Production to e.lISUft that rese"l1tion orders He being 
implemented property and rosters maintained as per extant orders on 
the subject. The Committee would Ute to emphasise that 6fRcen of the 
Depattmeat of Defenc:e Production should LlI5ped all the Ordnance Fac-
tories by rotatiOn and also the Headquarters offices of O~t.ln'l"ce Fllctory 
Board and Addl. DGOF, KDDpUr with a view .o.enmre IJII()ff e4fective imple. 
mentation of the various reservation orders and proper ......... ance or 

. rosten. 

1.34 The Conqn.ittee have no doubt that dose liaison aacI roordinatioo 
between the MembenJ of the OrdIIance Factory Board. heads of all the 
Ordaaac:e Factorle$ and Deplrtmeat of Defence Production wW .., along 
"ay in iIIIprovIag die· represeaC8tion of Scheduled Castes ud Scheduled 
Tribes in tile services of Ordnaoee Factories and OFB •.. TIle Committee 
need a..dIy !Ih'eIs that the retRIIlII called lor from the ~ Factoriell 
Board .... OrdDuce FadOrIes should he carefully eKamioed by tIM- Spe-
cial Cell in Cbe DepIIrbneIIt of Defeaee Produetion keeplag in view tbe 
)MII'CeIItaIes of .... rv"IIdoM and olIIer ........,. prescribed for Scbedulecl 
CIIIteI .... SdIeduIed TrIbes. The deficieades, If any found in the rtpre-
......... 01 SdIedIIIed CII8fes aad Selledaled Tribes In die len'lc:es 01 
., Old ee Faetories and Headqarten offices of OFB and Addl. DGOF. 
IC..... IIIoaW be polated oat to file eollCft"lled IMIfhorities by the DepInt-
me.. of Oeheee ProdIIdioa 80 .... t aeeeIIaty c:onoeeti .. e IlleMIIft!! are 
taken ~tioaIIy. 'I1Ie Cell in the DepIII'hneIM of Defence ProdllCfioQ 
...... keep • dIMe watdI that .. deklenelet ...... Old by It are IIUIde 
up by ..., ca.ened .......... , • IpeedIIy at ponIbIe. 

4190 LS-2. 



CHAFfER U 

RECRUITMENT AND PROMOTIONS 

A. Recruitment Procedure 

2.1 Ministry of Defence (Department of Defence Production) have, 
stated that in Ordnance factories and O.F.B. recruitment to Group 'A' 
and Group 'B' posts at entry point is' made by UPSC through advertise-
ment Recruitment ~o Group 'C' & 'D' posts at the entry point is made 
through Employment Exchange as per the relevant recruitment rules. In 
case of some categories of Group 'C' & '0' posts tbe recruitment is made 
through written eX'8mination followed by interview and in some categories 
the same is done through interview only. 

2.2 Regarding the mode of recruitment of Gazetted Officers belonging 
to Indian Ordnance Factories service, Medical Services and Security and 
Labour Officers, the Committee have been informed that the Officers be-
longing to Indian Ordnance Factories Service are recruited through the 
UPSC through the Indian Administrative Service etc. Examin'8tion for the 
non-technical Cadre, Indian Engineering Service Examination for the 
Engineers. through advertisement/interview in case· of other trades. The 
Medical officers are also recruited through UPSC through combined Medj.. 
cal Services ExamiJlation. The Security Officers are Army Officers posted 
by the Army Hqrs. to the various Ordnance factories and the Headquarters. 
The Labour Officers are recruited by the UPSC for the Ministry of Labour 
and are subsequently placed at the disposal of Ministry of Defence DGOF. 

2.3 Asked what is the mode of recruitment of noo-GazeltedOflicers 
like Foreman, Asstt. Foreman, Chargeman etc. the Committee have been 
Informed that normally direct recruitment is done in the grade of ClTarge-
man only through open advertisement by DA VP by a Departmental Selec-
tion Committee at the Ordnance Factory Board Hqrs. The prescribed 
qualifications are as prescribed in the recnlitment rules. They vary, de-
pending on the particular trade for which the candidate is recruited. The 
minimum qualification is a diploma in the particular trade with 2 years 
experience. The tradee; are engineering (Mechanical, Electric-ai, C'ivil), 
Metallurgy, Chemical Clothing and Leather Technology. 

2.4 Regarding the recruitment procedure for non-Industrial Staff, it 
has been stated that direct recruitment is resorted to only at the grade of 

12 
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LDC and 20 per cent in the Supervisory Grade. They are recruited locally 
by the Ordnance Factories from the candidates sponsored by tho local 
Employment &change. 

2.S As regards the recruitment procedure for industrial workers ill 
'various 'Skilled, semi-skilled and un-skilled trades, the Committee have bcca 
informed that rccndtment is resorted to generally in the unskUled gradea 
in the industrial establishment at the Ordnance Factory Level. They are 
done locally from the candidates sponsored by the local Employment Elt-
change. 20 per cent of semi-skilled posts are filled up by recruitment of 
the Trade Apprentices trained in the Ordrrance Factories under the Trade 
Apprentices Act. 

2.6 It has been stated that recruitment for Group 'A' posts in tho 
grade of Assistant Manager. in the trades of Chemist, Metallurgist, leatbu 
textile t~hnologies and for group 'B' posts in the grade of Assistant Staff 

. Officers are made through advertisement by UPSC. 

2.7 ~.ked whether there ore any posts in Group 'A' '" Group '8· 
which are filled up by open competitive examiD'lltion by UPSC, the Com-
mittee have been informed that Group 'A' posts in the grade of Assistant 
Managers (DOD-technica}), Engineers and Assistanf Medical Officers are 
filled by open competitive examination held by UPSC. 

2.8 Regaroing the category of posts which arr' filled up through written 
examination followed by interview and the category of post'! which are filled 
up by interview only, it has been staled that generally Group 'D' posts iD 
industrial and non-industrial cadres are filled up by interview only where 
the educational qualification prescribed is very low, and in Supervisory and 
Clerical categories the recruitment is generally followed by interview. 

2.9 Asked how many fimrs separate interviews were held for SCfST 
candidates during the last three years for verioUs categories of posts, the 
"Committee have been informed that separate interviews were held 275 
times in the various Ordnance Factories and HOrs. for SC/ST~ during the 
last three years for various categories of posts. 

2. I 0 When the Committee pointed out that from the recruitment made 
during the last' three years in Ordnnnce Factoriet; and Ordnance Factory 
Board, farnisbed to the Committee, (Appemljx-I), it ha~ been observed 
that the number of vacancies which occurred in Class I, II aDd III durioJ 
·ftCb year ....... quite luac but tbeoambcr of po&t.s actuaUy filled in reserved 
Qtesories was quite small and wanted to know the reasons thereof. tile 
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~nt of Defence Production in a note furnished to the CorilJl1ittee 
have stated as under:-

"Filling up of vacancies are dependent upon a. number of factors 
like, workload, avail'ability of suitable candidates for filling up 
of those posts. In case of filling up of vacancies in Class I & II 
which is done through the UPSC, there is a time lag in 
receipt of the panel from UPSC resulting .in the posts remain-
ing unfilled during that year. The reason fOr filling up of less 
nwnber of reserved vacancies is due to non-availability of 
reserved candidates." 

When the Committee enquired, whether non-selection of Scheduled 
Caste/Tribe candidates was due to the fact that persons with requisite 
quali1ications were not available, the representative of thl! Ordnance, Fac-
tory Board has stated as undcr:-

"Normally, for various, posts, ccJt!'ain minimum standards are laid 
down. There are certain posts for which an examination is 
held. Then Government orders are also compiled with. Then 
we also give relaxation where it is possible,. We are making 
all out etIorts to ensure that the percentage tlvailable is filled 
up. If the people do not pass an (,xamination, then certain 
problems do arise. Although we may call them for an inter-
view, if they do not do ·anything at all, then it becomes a prob-
lem." ' 

The Committee asked whether everytime recruitment was made, adver-
tisements were exclusively issued for Scheduled c..:s and Scheduled 
Tribes, the representative of the Ordnance Factory Board stated as fol-
Iows:-

"Not only advertisements, but the Employment . Exchange wos 
also requested to send the candidates. We normally request the 
Employment Excbanges to send the Scheduled ClItes and 
Scheduled Tribes ~andidates and we also issue advertisement 
for them." 

Elucidating the point further, Secretary, Department of Defence Pro--
«bIction stated that it was not exclusively by adv¢iscment but it was a 
CDIlbination of advertisement and contacting the Employment Exchan.ges. 

111. TIle Com_Uee nGte MIa. Merellt medes of *'* 'I eat ... 
..... ........ by tile ...................... i lor ...... ",.. . , .. ,.....' 
... "·Iae 01 n 'lee 'F ......... 01 R "CIS .FIIaDry" .... _ ..... 
• , ..... of ,.,.. 1be COIH1ItI1t ... ......,. .... ...., II ... 
.. dIouId lie ... by the ......... aatIIIorIties to ...... ftIIoD 
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Telaxatioas and facilities admissible to SdleduIed Castes .d Selle ..... 
Tribes are aduaIly giveu to sum candidates. Also lealent ylll'dlddcl .,... 
be applied both at the time of Interview and written examination !IO fMC 
larger number of Scheduled Caste/Scheduled Tribe ta!ldlQtes no be 
rcrru:ted. Th:: Committee feci toot illlless the appointing authority Is keea 
to give _0lIl reluadons to Scheduled Clilote /~iledule" TrIbe e8lldhi.ltelt 
and tries to implement the reservation rules in leiter and spirit. tile Intake 
of Scheduled Ca·.:t's and S:::bc:!ulcd Tribes in servkes of OrtlDa~ Fad ..... 

. ries ibid Ordnaoee .'sctal)' Board will not improve. .. 

2.12 The Committee recommend that all vacaaties should be Mtilied 
to the local or Regional EmaJloyment Exdianges. The total Dumber of 
V8C8DCies to be filled or Iikcly to be filled and the number of vIICancle5 reser. 
ved for Sched.lled Castes and Scheduled Tribes. ..uaUkatiOil" prescribed 
lor the posts and the concessions/relaxatioDS admissible to Scheduled Cas_ 
and Scheduled Tribes should be clearly meationed in the ,.isilio~ .... t to 
the Employment Exch8ages. 

Copies of sum notices should also be seat to the local SchecIuIe4 
Caste/Scheduled Tribe MPs and MLAs and also to the .. rU ...... , 
and State Committees on the Welfare of Scheduled Casta and Scheduled 
'Tribes. 

2.13 1be Commictee further reeoDllDeDd dlat simuItaaeousIy with ... 
iss. of reauitment .. vllCileme .... in tile ..... ... reqaiMdoIas to tile 

. J.:mpIoymeRt Excla.1nps, vacaocie& I'e8In'8d f. SdIed..... c.u. .. 
Seheduledl Tribes IIIIouId ".0 be notiIed to .1 lie NCOpiIed _1_ 
retdstered AssoclatioJl8/0rpnisations of Scheda .... c.t.et and Sc.WduIrl 
Tribes IIId to the Diredor of Darijan and Tribal Welfare in the State/Un" 
Territory ~wcernecI. 

1.14 The Committee abo suaest that the appointi.Dg apthoritiH In the 
'Orda3Me Facteries and Ordnoce Factory Board sItoaId Ret ID toudI. wtdI 
the lad .... TnininI IlIItibltes and odIer tecllaital illltihldoJIIIJ for trettiaI 
ScbedaIed Caste/Sebeduied Tribe candidates to ...... .. "mOW! tec:bnlall 
pm;ts in the Ordaanee Fadorics IIIId ~ Factory 8oIlrd. 'J'Iw Coa-
rniHee further desVe that aD the titison OfBcers In thr Ordnance Fadoriel 
should ... maintain dose UIli80ft wi,. tIae IndtMtri.. TrainInJ Institutes 
etc, for tile recruitment of Sdledaled Ca~ and Sdit'duJed Trfhn in dte 
skitled and seml-sJdUed t'af~ries of ~ in tilt' Ortf.nance Fadorlell. .. 
as to improve their repre'lt'ntafion In these CIltetlmi~ of pom wildl! bI8J 
~e CIS feeder tadres for the ItJgIIer teclbriQl posflr. 

2.15 De CcJeemHtee feel tIIat delle toOI'IIilllltiolt ............... die 
'01' "e Fadotles _ O.F. BoanI IINI IIIe It.,.." lIE.' E~" 
rhapetwthe for ..... 11 ... tile n:paesut d. 01 St.!"'.' a.. ... 
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ScIIeduIed Tribes iD the services of the Ordnance Fadories/Ordoance 
Factory ao-d. If the candidates sponsored by the EJDiPloyment Exchange 
for IilUngtbe reserved vacancies are Dot found fit to fill the vllCBllCies, the 
Employment Exchange Should be asked to fumish a fresh list of, Scheduled 
Caste and Scheduled Tribe candicllltes mentionnig briefly the' reasons why 
they w.ere Dot selected and other shortcomings noticed in the candidates 
SPOJlflOl'ed earlier. This will help the Employment Exchange to MSeSS the 
8duaI requirements of the Ordnance factories. 

B. COllcessions and Relaxations 

2.16 The Committee have been informed that in the matter of direct 
. recruitment the foJ/owing concessions are given to Scheduled Caste and 

Scheduled Tribe candidates:-

(i) Age relaxation to the extent of 5 years is given in the matter of 
recruitment as per existing orders. In case fees prescribed for 
admission to any examination or selection to any post, the 
same is reduced to 1/4th in case of candidates belonging to 
Scheduled Castes/Scheduled Tribes. 

(ii) Relaxations of e,xperience qualification is also given as per pres-
cribed rules wherever necessary. 

(iii) Relaxation of standard of suitability areadopt~d wherever 
necessary to make-up with deficiency in the reserved quota sub-
ject to the fitness of the candidates for appointment to the posts 

• in question. 

(iv) Wherever necessary separat(" interviews are held for Scheduled' 
Caste/Scheduled Tribe candidates for filling up of reserved 
vacancies. 

(v) Travelling allowance as provided under the prescribed rules are 
given to Scheduled Ca.c;tc/Schedulcd Tribe candidates called 
for interview/written tests. 

2.17 Asked to live in dc,tail the relaxlltion'l mad~ in the experience, 
qtaliflcatiOll and standards of ~uitabi1ity for direct recruitmenland promo-
tions to fiB up reserved posts, the Committee have been ibformed that re-
laxation of experlc.nce is civen 10 Scheduled Caste/Scheduled Tribe candi-
dates was slightly fall short of the requisite experience required for the post. 
R.claxatiOlll of standard of suitability are ~Is·) given wherever necessary to 
make'up the de&iency of the Scheduled Caste/Scheduled Tribe candidates 
provided they are not found unsuitable for the post. Separate interviews 
ere also conducted for Scheduled Caste/Scheduled Tribe candidates· for 
fiDlng up of reserved vacancies. 
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In case of promotions, separate OPC list is made for Scheduled Castel 
Scheduled Tribe candidates by cxttndiug the normal field of choice. 

Relaxations arc: granted wh.:revcr necemlry to illduJ.: sullicient lIum-
ber of Scheduled Castel Sch\!oIJi..:d T nbc CUll L1,ltC~i in the selection list to 
cover the shortage in the reserved quota. 

2.1S The Committee note that various concessio>1s/relaxatiOlllJ are 
RUl1ted to SclAeduied Caste and Scheduled Tribe candidate at die lime 01 
making dlrect recruitment to ~jf[erent categories of posts In the Ordnance 
Factory Board and in Ordnance Factories. The Committee hope that die 
appointing aathoritles in Ordnance Factories and Ordnance Factory Board 
will make sincere efforts to implement the prescribed concessions/relaxa-
tions in favour of Scheduled Castes and Sch.-duled Tribes In a posldve 
manner so as to extend minimum benefit to SlIch candidates. 'I1w Coaunlttce 
arc of the view that unless the representation of Sche .... led Caste/Scheduled 
Tribe employees improves in the feeder categories of pMts, they will not be 
available in suf6cient number to OCCUIPY higher technloll post! in tile 0fJ(.~ 
nisation through promotion. The Committee feel that only way to cae do.,.. 
tIw shortfalls in bigher JOusts is to increase the intake of ScI.edaled CAI*/ 
Scbeduled Tribe candidates in lower c:ateJOries of posts at the time of Inl"" 
recraltment. 

C. Maintenance 01 ROllers 

2.19 Department ot Defence Production have stated in a note furnished 
to the Committee that rosters are being maintained for each OIItegory of 
posts as per the orders on the subject and are inspected periodically. 40-
point rosters are maintained for direct recruitment made on All India basis 
by open competition through the UPSC. 1 OO-point roster~ ar~ lll1lintaincd 
for direct recruitment to Group 'C' and '0' posts normally attracting 
candidates from a locality or a region. In regard to posts filled by promo-
tion, a sepante 40-point 100« is maintained. 

2.20 The actual number Of vacancies to be reserved for SC/STs in 
any recruitment/promotion are determined on the basis of the points in 
the roster and also taking into account the reservation!! brought forward 
from the previous years. The roster are maintained in a register in the 
proforma as prescribed by the Government. Separate rosters are also 
maintained for each Grade of posts in caSe of recruitment as well a~ In the 
caSe of promotion. 

, Immediately after an appointment/promotion has been made. the par-
ticulars of the person, appointed are- entered in the register in the :'Ipprop-
priate column and the entry is signed by the Appointing Officer or the Offi-
cer authorised to do so. No gap is left in completm, the f'O!Iter. The 
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registec is maintained in the form of 6 running acooUQt year by year. The 
Uaison Officer undertakes periodical inspection of the roster asd submits 
a report thereon. 

2.21 Asked to clarify whether officers generally responsible for main-
taining the rosters are also responsible for their checking, it has been 
stated in a note furnished to the Committee that the liaison Officer checks 
the rosters. In case the Liaison Officer happens to be the Administrative 
Officer of the Factory he becomes responsible both for maintaining and 
checking the rosters. In a few Factories where the Administrative Officer 
and the Liaison Officer trappens to be the same both the function's are 
pexformed by him, but in respect of other Fact<lries the maintenance and 
checking of rosters are done by different Officers. 

2:22 Asked what checks and counter-checks are, carried out to keep the 
rosters correct, the Committee have been informed that the rosters are 
maintained in the Esteblishmcnt Section under the control of the Adminis-
trative Officer who is respOnsible for maintenance of the roster and there-
by implementation of the existing instructions on the subject of reservation 
of SC/n in services. Therefore, he is primarily responsible to see that 
the rosters are, maintained correctly. The Uaison ofiicer of Factories also 
checks the rosters periodically to see that they are maintained correctly and 
indicates the alpses, if any,.in the roster. The Liaison Officer of the 
Ordnance Factory Board also checks the rosters periodically to see that 
they . are correctly maintained. He endorses his fClDQrk. in the roster for 
rcctiftcationby the Factory. 

2.23' With regard lotht, intervals at which the rostClts are cbeck~ by 
the Liai&Ofl 0fIicer, the Committee have been intor.Jed that the rosters 
are checked annually. Since the rosters of 33 ·Ordn~ r~ctorjes are re-
quired to be checked. sometimes it is DOt pouibIe on the part of the 
Liaison Officer to complete chcckiq for all the Factories dlJring the year 
dUe to his pre-occupations. In that case he cans for a report from the 
Local Liaison Ot'Iicer of the Factory. In case, it is considC!1'ed neces~ary 
he checks the:' roster personally. 

2.24 In reply to a question regarding discrepancies found in the main-
tenance of rosters and the remedial action taken thereon. the Committee 
have been informed that discrepancies of a minor nature are found in a 
very few cases while checking the rosters. The discrepancies are noted int 
the roster itself and the same is broupt to the .knowledge of· the General 
Manager IIdvising him for rectification of. the same. The Ge.oeral Manager, 
after ret'tifying the same reports the matter to the .... Qni,aQd subsequet)1Jy 
tbey . 'raia c~ked .. to ensua;· oom:ctlle$l, . 
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2.25 During evidence when the Committee enquired whether in view o[ 
the excessive workload in the OrdnlJnce Fa;:torie~ it woulJ not be advisable 
to depute an officer exclusively for checking of rosters, lhe ~etary, 
Department of Defence Production stated as under:-

"Hc.re again I must apologise. The literal meaning of the word 
has been taken when it is stated that it is not possible on the 
Uaison Officer to do complete checking of all the factOrit:s 
during the year. It really means that he is not able to do ul) 
factory inspections through visits. The checking is done. It 
is done partly by visit's Gnd party by scrutiny 9t the H~adqUllr
ters. Earlier Hon'ble Members have made sUggMtiDn!i which 
we have accepted. This will be taken care of. Once " year or 
twice a year we, will calI a meeting of all these Uaison Officers 
end also any problems that may arise in any unit will be re-
solved.' This is what I have just expl&ined. It jstaken rather 
literany. 

It is intended 10 convey that it may not be' possible literally. 
It is intended to convey that it may not be possible to carry 
out personal inspections of all the units in one year. But the 
checking is done annuaUy for all the units." 

2.26 Asked whether it would not be, worthwhile to increase the number 
of Inspectors who could assis~ Ihe Uaison Officer in the cbeckioS of rosters, 
the Secretary, Department of Defence Production during evidence slated 
as under: • 

"Cbecking is done annually. It is intended to conwy here thaI he is 
nOt personally able to visit each unit onCe a year. But your 
other suggestion for callin, a meeting Of all the Liaison Officers 
at the Headquarters once a year is well taken and there this 
roster review also can be a part of the job." 

1.'1.7 TIle CoaamiUee are not sltided wIda tile reply "ftll by tile rep-
1'eIleDfative of Department of Defence ProdudJoa that rotten III die Ord-
..... ce F8dorIes lire dleeked pardy by risHs .... pIdIy by IUd., at tJae 
He ..... rten. As.tIIere are 3l ~efbcCories .... CcaaunIUee recoDI-
.... tIIat at tile Qnlauee F...." Boani Meadqaarlen lllere sIIouId be 
.. Ie8It 3 te " oIicenI· who ....... __ the ~ ..... Ia _peetioII 
work aDd for dIec~ rosters I. ach 0rdMBce FcIdory ...... die ..... 
~live CQlItrol o~ Ord1l8'1ce Fadory Board. 'TIle COm~ IIeflI _dl, 
__ ............ are .. GIlly tile ba.rdoeumenb but dIey 1ft ... "e 
.aI, ..ec .... to ~. __ ~r ~ of StWsdetl c... ..... 
saeilllfll '1 ... I • ....sees .... ~"ftI ....... TIle IOIfen ,...... 
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ceaae to ban any sigalflcaoce if they are not IlllJintained properly. They 
therefore, recommend that rosters should be checked at least twice a year 
In each Ordnance Factory u regular and periodic cbecldag alone cn 
ensure their proper malnteoance. lbe Committee would like to emphasise 
that discrepancies noticed during ill!)peCtions should be rectified without 
any lOllS of time so that further e,lItries in the rosters are made correctly 
and the interests of Scheduled Castes and Scheduled Tribes IllI'e not aUowed 
to suffer. To ensure proper maintenance of rosters, the Conunittee also 
recommend that tbe work of ma~lItenance sbould be entrusted to capable 
aad experieoced staft who are well c8nversant with fhe extent orders oDj 
reserv8UoDS. 

2.18 1be Committee trust that IJS suggested by them during evidence 
and agreed to by the representative of the Ministry. a meetin: will be held 
annually at the Headquarters of all the Liaison Ofticers to discuss the 
problems relating to rect1Iitment etc. of Scheduled Castes and Scbed.lled 
Tribes so' that immediate steps could be bken to resolve tile ,roblems 
which come to . notice during those meetings. 

D. Promotions 

2.29 Regarding reservation'3 in favour of Scheduled Castes and Sche-
duled Tribes in respect of vacancies to be fined by promotion, Brochuro 
on reservation for Scheduled Castes and Scheduled Tribes in servkes (1978 
fifth edition) provides as under:- -

(a) Through lIimited departmental competitive examination, in Groups 
D, C and D·(Oass II, III and IV) in grades or services) in 
which the element of direct recruitment, if any, does not exceed 
66 2/3 -per cent. .. .. .. .. ., .. 15 per ecn t 7 ~ per cent. 

(b) By selection from Group B (Oass II) to the lowest rung of cate-
gory in Group A (Class I) and in Groups B, C and 0 (Cbss 
II, lIT and IV) posts, in grades or services in which the cle-
ment of direct-recruitment, if any, does not exceed 66 2/3 -,er-
cent. .. .. .. .. ., .. ..15 per cent 7t per cent. 

(c) On the basis of seniority subject to fitness. in Groups A. B. C 
and D (Class I, II, III and IV), posts in gratie~ of services in 
v.hich the element of direct recruitment. if any does not exceed 
662/3 per cent. .. .. 15 per cent 7 1/2 per cent. 

2.30 A Statement showing the total number of employees promoted 
nnd the number and percentage of Scheduled Castes and Sched~ed Tribes 
respectively amoDg them duriDg each of tbe last five years (1976 to 19!!0) in 
respect of various categories of posts as furnished by tbe .Department of 
Defence Productions is at Appendix II. 
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2.31 Asked to state in detail th~ actual procedure followed for promo-

tion of staff (both technical and non-technical postS) tbe Committte havo 
been informed that promotiofll3 are made on selection or non-selection 
basis as per the provisions of the l'ecruitment rules through the Depart-
mental Promotion Committee (OPC) constituted in the Department In 
some categories of posts where the seniority' is maintained centrally, the 
promotions are made through the Central DPe constituted at the Ordn·.mce 
Factory Board HQes. In other cases of posts for which Factory-wise 
seniority is maintained, promotions are made through local D.P.C. consti-
tuted in the factories. The actu'al procedure followed for promotion to 
various categories of poots is stated to be as under:-

(oa) Group 'A' & 'B' 

Promotions are made based on the recommendations of Department/II 
Promotion Committee (D.P.C.) on selection basis i.e. seniority tempered 
with merit. ' 

(b) Non-Gazetted Cadre (Group 'C') 

Promotions are made through Departmental Promotion Committee on 
selection basis. \ 

(c) Non-1nd.ustri41 Cadre (Group 'C' in Factories) 

Promotions are made through local DPC on DOn-selection basis i.e. 
seniority with the elimination of the unfit. 

(d) Non-Industrial (Group 'D') 

The same .procedure is followed as in the Casc of non-Industrial Group 
'C' Posts. 

(e) Industrial Grades (Group '0 and Group 'D') 

Promotions are made on the basis of Trade Test conducted in the Fac-
tory by a Board constituted under the powers Of the appointing authority 
i.e. the General Muager. 

2.32 It hal been stated that the zone of cooaideration io the D.P.Cs. i. 
3 times of the vacancies. In case of trade teut the normal prlU:tice i. (0 

consider the candidates from 1.5 to 2 times the vacancies. 

2.33 Asked, during evidence, about the possibility of iocrea,in, the 
zone of consideration to five or .ix timCG the number of vacancies in pro-
motion so as to give morc chances to Scheduled Caste IScheduled Tribe 
candidates while filling up the reserved points. the Secretary, Department 
Of Defence Production stated: 

"We start Wilb three. Where we find that we cannot pick up eIlOU,h 
candidates even for consideration. tben in tbe DPe. they 
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decide to go further and take a decision to have five or six 
times, tbe number as the zone of consideration for these people. 
The information may not be available for specific cases. But 
it can be ensured that in future such a record is maintained." 

2.34 The Department of Defence Production have stated that all tbe 
orders regarding reservation in promotionG are being strictly adopted and 
implemented in the Ordnance Factory Board Organisation. 

2.35 Asked to furnish details of the posts for which seniority is main-
tained at the O.F.B. Head Quarters and promotions are made through 
Central O.P.C., it has been Gtated that the post'i for which seniority is 
centrally maintained at O.F.B. and promotions are made through the Central 
D.P. C. are as follows: 

"All Group 'A' and Group 'B' posts; All Non-Ga7.eltrd posts i.e. 
Foreman, Assistant Foreman, Chargeman Grade J, Store-
holder, AssiGtant Storeholder, Language and Non-Language 
Teachers and Head Masters." 

2.36 When asked to state t11e reasons as to why no SC/ST candidate 
in Class II was promoted during 1980, it haG been stated that primarily no 
.SC/ST candidates were available for promotion to Oass H posts in 1980. 

2.37 During evidence, the Committee pointed out tbat so far ao; promp-
tion 0{ Scheduled Caste/Scheduled Tribe candidates was concerned the 
interests of these candidates should be, t¥en carc of. @d desired that the 
concerned authorities must follow a certain procedure and some sort of 
special cOllSideration should be given to such candid8tes. Thereupon, 
Secretary, Department of Defence Production stated: 

"Broadly speaking there is' a representative at the OPCs and he 
takes it upon himself. His task is to ensure tbat there is nO 

unfairness in tbeproceediDgs of the OPe. Besides, thcOPC is 
made aware of the need for filling up the reserved vacancies." 

2.38 Asked whether any attempt had ever been made to resort to 
tJd-ltoc promotions to wipe out the Shortfalls by holding special examination 
for Scheduled Castes and Scbeduled Tribe candidates, the representative 
of the Ordnance Facto,y Board has infol'lMd the ~mittee 11.'l follows: 

"For Cla$s 11. we have two types of system-one is to g.:t through 
the UPSC Examifiatioo. and the other is to get it &.hrough the 
quota fixed for the promotion. Our. Organisatioo beha, f,irty 
old, at that time, when the people joined, the quolll was not 
tbere. In many cases,. we found that the people Were not coming 
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forward. BU1, now, we ensure that for the new recruitment, for 
these Scheduled Caste people 20 per cent is fixed as 3 quota. 
In future this would be done. The reason at that time was that 
the people were not available. At that time the avenue for pro-
motion was from the depart,Jnent itself and We did not take 

generally outsiders except through the UPSC. Surely the service 
regulations for the new recruitment '<lre appl~." 

2.39 The Committee pointed out that percentage in promotion in 
Scheduled Tribe category was very low in cla% 1JI and IV and desired to 
Irnow the reasons for the same and whether it would not be desirable to 
increase the zone of consideration in promotional vacancies. The Secretary; 
Department of Defence Prodll'Ction thereupon stated as under: 

"There are certain area-:; where it cannot be helped. If people are 
not, there in the lower rungs they cannot come up. Therefore 
it takes some time. Now a unified policy is being followed for 
the past ftw years. This disparity will go away. This position 
has been' there due to implementation of reservation orders at 
a later point of time." 

2.40 Referring to the Government's contention that 81 the number of 
Scheduled Castes and Scheduled Tribes in the feeder~dre wa.. small, 
their promotions had not taken place, the Committee asked the witness to 
c:larify the position. The Secretary, Department of Defence Production 
stated that if the promotion was to take place in Grade 'B' persOI16 from 
the f~der clidre of Grade 'e were promoted and t'he zone of eunside1'stion 
was five times the number of actual posts. 

2.41 In reply, to a further question. the Secretary. Department of 
Defence Production stated that there were problems in 'A' and '8' catego-
ries as thc:se posts were filled mainly by promotion, For promotion to 
cta.! I postz 20 to 30 years service was required which these people did 
not Ilavo. When the Committee required whether it was necessary to have 
20-25 years service, the Department of DefenCe Production informed the 
Cotnmitace that it ..... s like a ladder. From 'C', '0' c:atepy • PCr'IGII was 
promoted to 'Ct category. Then he would come to '8' caSCgOry and Ihcre-
Ifter Itis tum in 'A' category would come. The depaltmeatal candidaJea 
would ftIIICh dlal .. ~1y.They had DOW started takiR~ quite a 
tUnnber ., people in 'C' and 'D' cate8o~ and aboat 8 to 10 tOO" ... 
,arnpie had been taken ia tbote eatelOt'ie5. In '* COIIfJe of limo. people 
from thelle catepwiel WOIIId be a9ai1able for proaIGtioa in GroIap 'A' aad 
'B', 
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2.42 When the Committee pointed out that there was a directive from 

the Government that suitable candidates should be promoted against rc-
.5erved posts, the representative of the Ordnance Factory Board explained 
the position as. under:-

"We have got 'A', 'B', 'C' and 'd· categories. The cate~ory 'D' is 
mostly for workers. We do not have confidential report system 
for workers. They have to pass a trade test. In the case oC 
category 'C', some are promoted by the suitability test; others 
are promoted by normal seniority. In such cases, we do not 
take them unleGs they are fit. Those who are working satisfac-
torily are considered. The Departmental Committee has to 
look into a case as per Government rules. In earliest days, the 
workers were not educated. Normally, they had gone uptQ 
2-3 grades. But for a higher grade, sometimes they are unable 
to go, some people, are not able to read and write. We have 
made some attempts to do something for them, but it is not 
fully possible." 

2.43. The COIIJIlIJittee note the proc:edure being followed in the Ordi-
D8IICe Factory Board {)rpI!Iislltion for filliag up various cateaories 01 
pOstI by promotiOl:l and that aU the orders regarding reservations and 
promotions are being adopted and ImplellK'nted in the Organisation. 1ft 
.-lew of the lact that there are a few SchedUled Castes and Sclreduled Tribes 
III the higher posts In the Organisation, the Committee feel that vilOI'OUl 
efforts will have to be made to impro\'e their representation la Group A 
_B. 

2.44. TIle ColllJllittee are surprised to note that during 1980 out 01 
2.10 ofticers promoted In Class I, six Schedlded Castes and only Me Selle-
duled Tribe employee COUld gel promotion. Whereas in Class 11 fuurteea 
ofticen were promoted but DOlle belonged to Scheduled .Caste/Tribe. Ac-
cording to them, this presents a dismal picture, they therefore, suggest that 
Ordnance Factory Board should examine in depth the causes 0( less pro-
IIlOtiODs 01 Scheduled Caste/Tribe employees in higher posts and take 
aecessary steps to remedy the situation •. II necessary, V.P.S.C. be requested 
to conduct special recruitment for Scheduled Caste and Sche4u1ec1 Tribes.. 

2.45. From the data furniShed regarding promotioos ..... du~ the 
list fiYe y.-w In various categories of posts the Committee fiad that per-
c-. of Scheduled Tribe emplOyees promoted eYeR in eta. III and IV 
Is ftI'Y loW. 1bey, tberefore, recOlll8le'!1Cl fJIat 111«181 Depar1rlllellifal e~ 
....... 00 should be held Ln order .... t suJlideat number of Sclledaded TriIIe 
cadi"" 8ft able to .. promotions ..,.. ... die re.rved posts .... 
Iv 18 possible no vacudes reserved for Scheduled Tribes sboald be c.rW 
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fenMmL The Committee need barely stress ....... tile reprm ... -
fioa of Sdledalecl TrIbe elftPloyees Improves ill CIa. III ad IV posts, 
lIIitabIe SdIedII1ed TrIbe CJIIIdidates will never be avIDahie for pfOlllOtlM 
to hi .... poets III a... II and I. 

2.46. The CGIaBIIttee DOte that pmeatly the acme of ceMidentioa for 
,..omotioD to v.IOUI catepries of posts three tt.es die act.1 AUmbH 01 
wcaDcies. The Committee reeommend that in tile eftnt of noIHvaHabili1y 
.. auIaaIIIe SdIedaIed Calle/Tribe C8IIdidlttes the ZODe of coaalderadon 
IIIouId be hlete.led to five tilllel the actual r.IIBllber of var.ade!. 'I1Ik win 
iamIIse die daaaces of selection of SCheduled Caste ITribe cand1dates 
....... the reaerved posts at the time of promotion. 

E. Supersessions 

2:47. The number of Scheduled Caste/Scheduled Tribe employees who 
have been superseded in the Ordnance Factory Board Organisation during 
the years 197~, 1979 and 1980 at the time of promotion on the basis oC 
aeniority subject to fitness, as furnished by the Department of Defence 
Production, is indicated below:-

Year 

TOTAL 

GrollP 'C' Group 'D' 

10 

19 

4° 
69 

1, 

S 

22 

2.48. Du.ring evidence the Committee- wanted to know the rea!ions for 
'Such a large number of supersessions and enquired whether the permission 
of the Ministry was taken before supersession took place and whether any 
training had been given to the persons who had been superseded. Tho 
representative of the Ordnance Factory Board informed the Committee a8 
under:-

"The Ministry is not required 10 be consulted on Ihis. for every 
promotion we have the DPC where tbe rules are laid down and 
we follow those rules." 

2.49. In reply to a further question the representative of the Ordnance 
Factory Board stated that there were a number of reasons for supersession 
Clnd one of the, reasons was that if a man wus under disciplinary action 
during that period, he was not enlitJed to promotion. 
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2.S0. A statement showing particulars of Schedulc.d Caste/Scheduled 
Tribe employees who were superseded during the year 1978. 1979 and 
1980 with reasons for their supersession and the totat number of non. 
Scheduled Caste/Scheduled Tribe employees superseded during that period 
as furnished by the Department of Defence Production is at Appendix--II1. 

2.5,1. 11Ie ColIIIIIittee arc distressed to lIote .... t • ....,. as 69 Sche-
duled CaIte and Scheduled Tribe employees Ln Group 'C' ., 2l in G~ 
'D' bad been supeneded during 1978 to 1980. The Cormnittee' consider 
it to be indicative of the fact that the prescribed relaxations and conces-
siOus have not been siven to Scheduled Caste and Scbecluled Tribe em-
ployees. The Committee woald lite the Otdaaa.ce F_tory Board. te 
eumiae what farther reIaxatIom/coneessions should be given to ScbeduW 
Castes and Scheduled Tribes so as to avoid their sapenesslon ill latuM 
promotions. They would also like the Ordn8J1t:e Factory Board to mab 
coocerted etfortl to heip the Scheduled Caste aDd Scheduled Tribe tmplo-
yees to Improve their performance with a view to ~me eUgible for hi~ 
posts by imparting to them specialised io-service training etc. The COllI-
mittee have 110 doubt that if a sympathetic II!PIJI'G8dt is adopted tow.cIs Sche-
duled Caste ... Scbetluled Tribe employees, sach • great IIUIlIbeI' of super-
sessioas dD be Ift'Oided In future. The Ccmmittee also recommend th8t 

DO Scheduled Caste/Scheduled Tribe employee should be superseded wi .... 
out first lCiving him In-service tnining aDd witJIout the appremll of the 
De,...tmeat Of Defence ProductiOl!l • 

• 
F. Dere.fervations 

2.52. In a note submitted to the Committee. it has been stated that 
dereservation of vacancies reserved fOr Scheduled Castes and· Scheduled 
Tribes are resorted to only as a last step when suitable Scheduled Castes and 
Scheduled Tribes candidates are Dot available after aD prescribed steps 
are taken to locate the Scheduled Castes and Scheduled Tribes candidates. 
The proposal for dereservation of reserved vacancies are forwarded to 
Ministry of Defence in the Prescribed Proforma. On receipt elf the de-
,eservation proposals duly approved by the Ministry. the vacancies are 
filled by general candidates and the reservatiofis are carried forward to 
subsequent 3 recruitment years. 



f!I 

2.53. The ~on of vac:andea in diIerent catcpies of potts 
made during the yearto; 1976 to 1980 in the Ordnance factOries aad OFB. 
Headquarters are stated to be as under:-
--- ._---- - ----_._._-----

~o_ ur YaC4(1cie. 
dere,e~d 

----------------- . --------_._-------_. 
197fi 

1''71 

1978 

1979 

191!O 

TOTAL 

23 

'1 
39 

21 

41 

I" 
2.54. Tbe break-up of 155 poets de-merved iD aro.., A, B, C and 

D is ataeci to be II faUowl: 

Group 'A' 

Group 'B' 

Group'C' 

Oroup'D' 

--- - - ------ - .--'--------' -- -.-.-.---

--- _ .. _. -.-"---_. -------
2.55. Asked to state the reason. for dereeuvation of weh a larat 

number of vacandes, the Committee bave been informed that Ule main 
reason for rcsol1iDB to derescrvatieq of vacancis ia due to nob-availability 
pI suitable candidatel bclonM to $cboduled Cutet IIIDd Scheduled Tribes 
for which the vacancies are reserved after tak.log all effective steps to 
locate them.. Dereservatioo is resorted to as a lut measute only when 
the vacancies could not be Jeept unfiUed for a long time in the io&erest of 
work. The decision to dereserve the vacancies is taken at the level of 
the Department of DelODCC Production. . 

2_56. Asked what remedial meMUres should be tHen 10 avoid de· 
reservation, it has been stated that the oaIy .-odiaI 18C8!UR1S is to6Dd 
suitabJe candidates available 10 that the resened vacaaciet cas be flOod 
up ~ per the reserved quota. At the -initial stage of l'IIC'fUibnent -it will 
- ensured that the requilM AU_r of ScheduJed Cutes altd Scheduled 
TDbeaClDllidatefi are talDen in JO WI it 1riII ... II • leoIctt _~ ,for 
4190 LS-J3. 
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the higher grades and thereby it would avoid dcreservation to a large 
e.litenl. 

2.57. Asked whether the Social Welfare Department of the concerned 
State Government and Scheduled Cestes and Scheduled Tribes Associa-
tions are contacted to sponser suitable candidates for Class III and Class 
IV posts before resorting to dc-reservation, the Committee have been 
informed that before a proposal for dereservation is floated, ail steps 
including contacting Social Welfare Department and the Scheduled Castes 
and Scheduled Tribes Associations are taken by endorsing copies of the 
open Advertisement to these agencies for sponsoring suitable candidates. 

2.58. During the course of evidence, when the Committee asked as to 
who examined the proposals for de-reservation of vacancies. the represen-
tative of the Department of Ddl!nce Production informed the Committ::c 
as follows:-

"The proposals for dereservation are received in the Ministry. We 
have the Check-list of 12 points prescribed by the Department 
of Personnel and the proposals which come to us from the 
OFB arc examined by the Director (PA) who is the Liaison 
Officer at the Ministry level with the help of the four under 

Secretaries who have been shown in the list submitted to the 
Secretariat. After we are satisfied. the necessary pefllusion 
is given (or de reservation. " 

2.50, 1be Committee are unhappy to note that a Iargc number of reser-
ved vacaDdes have been dereserved in various grades during the Inst five 
yeari (1976 to 1980) and the process of dereservation of reserved vacancies 
has been constantl~· on the increase. The CommiUee are bao;ically ollP'tsed 
to dereservation of vacancies reo;erved for Scheduled CllS'es and Sdwdul«·d 
Tribes, but they expect fhat when dereservatioll<; m'C-ome inevitable, the pc'o-
cedure laid down by the Department of Personnel for dereservation of vacan--
des should be strictly foll~-ed. The Committee hope that the Department 
of Defence Production wiD review this situation and jf necessary, is~'Ue 

fresh instructions '0 all concerned so that dereservatiolLs are avoided a~ far 
118 po8IlbIe. 

2.60. 1be Committee are pcrtlJrhed to find that even ~n Group C & D. 
51 and 3S vacancies respectivel~' had to he de~rve,d duriD1! tlk' above 
period for want of suitable:SCST candidates. The Committee recommend 
that concerted and repeated effort.~ should be made to locate suitable SC 
and ST candidate.. to fin the reserved vacancies hefol't' resorting to d"(l'scr-
vatloDs. T1Ie Ordnance Factory Board and Ordnance Flk'tories should 
stre .... heo their pubHcity drive and find out ways and nlealL'i to establish 
dose cODUItts with as .. ny SCs & STs lIS pos.. .. ibIe and the ~nisation 
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c a_z &:'ted willa ... welfln. Also spedal l'eCl'Ublea. ~ Ill1ou1d be 
... to areas of Sc:1IeduIed casaes/Sdaeduled Tribes c~ to eIfa • 
..... dlnet c:0Ilt8ct with ..... to bIcrease tIteir iDfake iD Nn'ices. 

G. Departmental recruitment Commiltus/Se/t'ction 80Q1'ds. 

2.61. In a Note submitted to the Committee, it has been stated that 
a representative of SC/ST is invariably included in the various Selection 
Committees set up· for recruitment. 

2.62. Asked about the composition of the Selection Committee for 
various categories, the Committee have been informed that the Selection 
CoJbmittee is generally composed of the General Manager or Manager I 
DCJputy Manager or equivalent rank as Chairman and an Assistant Managel 
as Member. A Labour Officer is also included in case of recruitment ill 
the industrial grade. The Committee includes one Member from the SCI 
ST. 

2.63. During evidence the Committee wanted 10 know whether any 
member of Scbeduled Caste/Scheduled Tribes was included in DPC and 
whether there had been any occasion when the Chairman of the DPe oc-
longed to the Scheduled Caste/Scheduled Tribe community. The Secre-
tary, Department of Defence Production stated that ope and :til SCkclioll 
B6ards did have Scheduled Caste/Scheduled Tribe Members. The level 
01 f#1e Selection Board was prescribed for different kinds of posts. It was 
just not pouiblc to include a Scheduled Caste officer in the Board if he 
was not of that level. The representative of the Ordnance Factory Board 
further explained that in case a Scheduled Caste Officer was not ~\'ailable 
in the factory, Scheduled Caste/Scheduled Tribe Officer from the another 
factory was iDcluded In the DPe. 

2.64. 'fte co-Ittee DOte that one IlHlllber bef(~·"!J(in~ to SC/ST co-. 
.....tty II iadaIIed .. tile SelectIon Committees lie' up for rec:ruifme.a. 1'IIe 
COiWiftee tnBt ... ia .0 Selection Committees alld DPC, II MftBIw 
~ to SC/9T c;OOWiIIIIIily wID be t.daded ......... y wIda • dew 
to ..... coaftcJeIa In the se/sr employ... In case • Sclledalecl CiItIe/ 
~ TrIItes oftker 01 die reqaJred ... is:aot .nnable hi • J*fInIar 
Old e hdory, A SdIedDIed c.ee/Sc: ...... TrIbe oIicer froID .notJwr 
Oro' Q F..", or from ...... J)e,fII*1Iwrat 01 CeIIfnI/State Goftm. 
__ .... lie ~ated with tile Seledloa Commlftre 80 .... lie len'ke 
...... 01 penGIU beloap.g 10 IheIt collllHl!ifiH 8ft lldequMe'y ute. 
tided. 



38 
H. Deputation 

2.65. Asked about the nwnber Of deputatiooists working in OFB and 
Ordnance Factories at present and the number of .SC/ST among them, the 
Committee have been informed that there are 26 deputationists now working. 
in OFB and none of them belongs to SC/ST community. 

2.66. Asked whether any of the deputatiooists had been r.~ ..,ud. 
abIorbed permanently during each of the last 3 years the representative 
01. tho Ordnance Factory Board replied in the negative. 

2.67. During evidence when the Committee pointed out thv.t the MiIIis-
try cOa!Id get persons 011 dcputatioo. also from. P & T Board/Railway Board 
etc. 1114 1here was no dearth of suitable pel'llOJlS to serve on the GmIilNCC 
Factoty Board; the Secretary, DepartJllent of Defence Pr0111ction stated 
aa follows: 

"The fact of the matter is that the Ordnance Factory troard consists 
of members at the Senior level manned by the Members of tile 
Ordnance Factory themselves. There is a speciftc service to 
man the management posts of the Ordnance Flctories. It 
would be only rarely and in the areas of Security 'Itftt.1 -so 011 
where we take people from the army. Even in tbe P &: T ftoln'd 
and Railway Board, for their top securtiy posts, oflIicers are 
taken from the Defence or the Police genera1Iy. Tneiy ao Mt 
take people from "anywhere else. N 

2.68. Regarding the suggestion to take pc:rsQ85 beloqmg to Scheduled 
Cutes and Scheduled Tribes on deputation to man higher posts in the 
Ordnaace Factory Board, the Secretary, Department of Defence Production 
stated during evidence as under: 

". fates speak for themieh... The data that bas been &ivan. 
shows thlt impro¥elDCllt .. d tabm place in JDe last tbirtJ 

. JC8TB. I tftOllJht we would <lOaC to that lata. Yoa aaid. w. 
had not given enoqlt atteIItion to ScJ ..... "W<1 Cutes aDd SaJao... 
duled Trmc. in OIduece· F8ct0ries. H 'You 10Gk at the ~ 
you wi11 see that in the 181t tell years, theR .. beeta a tFemen .. 
dous improvement, so ... as reachiIIi top. poIi&iGn is CODCetDt.d 
then. are certain problems which have beeo mentiooed ill .. ., 
to the questions. The position has improved and there is no 
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doubt at all that in course of time, not before loog, there would 
be a Scheduled Caste member of the Service who will go up to 
the Board level. But, it will take a little time:' 

2.". Tbe COIDIIIiUee note with concern fba. out of abe 26 depufatioallll 
workiIw at preIeIIl rib the 0rcIMaee Factory Board, DOlle belouxs to 
SdIecIDd C...,/Scbedulecl Tribe comlllUDity. The Committee would like 
to ...,....se that even though there Is DO resenation in case of deputadolw 
~, . a.e 0rdDance Factory Board OrpnisafioD should have S)'llpaChetk 
atdtudetowards Scbeduled Caste/Scheduled Tribe employees who waf tv 
..... OD deputation from odIer Qepartments or want to go OR ........... 

to i" Departments from the Ontaance Fac:torles. In. either allie, • 
cIIIIIas of Schedaled C .. /SdIedoIed Tribe employees should not be .....,.. 
_ .. plea that there is DO rese ....... on· In .-.:ie! Riled by cIep4IIDItioa. 



CHAPTER III 

A. StafJ strength and abort/alls 

3.1 It has been stated that the total staff strength of employees in 
Ordlumce Factory Board Organisation and in the Board Headquarters and 
the percentage of pOIIts filled by Scheduled Castes and Schedtded Tribes 
as OD 1-1·1981 is as under:-

C"t~g()ry or P"'IS 

----a ... I 

II 

III 

Excluding Sweepeno) 

tv 
(Swcepcra) 

II 

III 

IV 

• • 

(Exrluding swe.:pers) 

IV 
(Sw~;-t"'r~~ 

O.F.B. OR.GANISATION 
Total No. or Percenta~ Shortfall, 
No. of 8C. ST, SC, ST. (in numbers) 
emplo- SCI ST. 
~ 

1072 82 8 7·63 0'74 79 72 

88 10 11'03 1· 13 2 5 

61500 10954 1333 17·80 2'15 3254 

70463 16224 4720 23·01 6·63 700 
3091 2~49 11 79'22 0·35 221 

O.F.B. HEADQUARTER.S 

88 10 1 11·03 0·13 5 

12 10'06 01'06 43 

210 44 18 20'00 08'00 

16 13 81·00 

3.2 The staff strength of Ordnance Factory Board Organisation and 
the percentage of posts filled by Scheduled Castes and Scheduled Tribes as 
on 1-1-1970 was stated to be as under:-

----._---_._--------
Calegory of posts or Pllrccntage S'tortfal1 Total So. 

No. or so 
post. 

ST SC ST SC ST 

------_ ... .-.. "--,,--------
Grnup '.\' 762 21 2·8 -- 12'2% 7-5% 
Group 18t III ::! '·8 7,5% 
Group'C' 37,488 2,653 197 7,1 ,6 7'9% 6·9% 
Group'D' (excluding 

Sweepenl 91,060 19,947 3,699 21 4 4· I 3·4% 
Group'D' (S\YQ(.p"·.;) 2,70:) 1,994 72 7'5% 

Nole, OFB Headquan .. rs wal not functionina .eparalely. 

32 



33 

3.3. Aiked to state the details of the categories of posts for which 
1rained and quaWled Scheduled Caste/Scheduled Tribe candidates are not 
available, the Committee have been informed that generally it is found that 
qualified and trained Scheduled Caste/Scheduled Tribe candidates are not 
available in the posts like Compounders, Nurses, Matrons, Stenographers, 

Chemical/Metallurgical Supervisors, Draught'imen, skilled industrial work-
ill. . 

3.4. With regard to steps taken or proposed to be teJc:en to overcome 
the difficulties it bas been stated that since the local Employment Exclrdnge 
generally is not able to sponsor these candidates, open advertisement i'II 
resorted to witb copies endorsed to different recognised Scheduled Castel 
Tribe Associations. The Scheduled Caste/Tribc Directorate of the Slate 
Govemment is also approached to locate suitable candidates. Announce-
ment ill also made on the AIR. 

3.S. In reply to a question whether any special r~cruifment for Sche-
duled Caste and Scheduled Tribe candidates bas been resorted to during 
the last tbrte years DGOF and if so, how far it bid helped to wipe out 
the shortfalls in different categories of posts, it baa been stated that separate 
recruitment for Scheduled Caste and Scheduled Tribe candidate! were 
resorted to by way Of open advertisement after receipt of non-availability 
certificate from the Employment Exchange. But it was found that in 
majority of the C8IeI the quota could DOt be 6Jled up completely as the 
response against the open advertisement had been poor. 

3.6 Asked whether there is any proposal to bold ad-hoc or SJXCtal 
recruitment for Scbeduled Caste /Scheduled Tn'be candidatet to wipe out 
the shortf1l.l1s, it has been stated that special recruitment for Scheduled 
Caste and Scheduled Tn'be candjates is resorted to whenever the Employ-
ment Excbanges are not able to spon~ candidatcl'l and forward the non-
availability certificates. 

3.7 In reply to a Committee's query whether any special recruitment 
teams have bee,n sent to Scheduled Tribe areas to reClUit suitable Scheduled 
Tribe candidates for aass III and IV posts to wipe out the shortfalls, it 
has been stated that as per the existing Government iDlitructions recruit-
ment is done only from the' candidates sponsored by the Erq,pIoymcnt 
Exchange. Therefore, special recruitment teams have not been sent to 
Scheduled Tn"be areas to recruit Scheduled Tribe candidates. 

3.8 In 'Teply to a question whether assistance of Director, Tribal Wel-
fare bas beeD sought in locating Scheduled Tribe candidates fOft aa55 IJJ 
and Qass IV postB, it bas been stated that in a number of cases tbe BIl'iis-

1ance of Director, Tn'baJ Welfllre of the respective States has been soulht 
for locatina SdIecluJed Tn"be caadidate&. 
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3.9 Aaked to give the details of Newspaper and other media througb 
which vacaocies for Scheduled Caates and Scheduled Tribes are publicised 
the Committee have been informed that 16 per the existina rules on the 
subject, open advertisements are done through DA VP who publishes the 
advertisements in a number of Newspapers. Besides, in some oases the 
vacancies are announced in the local All India Radio. Wide Publicity 
is also given by way·of issuing Factory Orders in the factory and circulating 
the vacancies to all sister OrdnanCe Factories. The copy of the advertise-
ment is also endorsed to recognised Scheduled Caste and Scheduled Tribe 
Associations for assisting in locating the suitable candidates. 

3.10 When asked if Industrial Training Institutes and other technical 
institutions have ever been contacted for Jdting Scheduled Caste and 
Scheduled Tribe caadidates for various PQIt6 in Ord.naDce FectoriOs reser-
ved for them, it bas been stated that as perozis&ial iDstructioos, all recruit-
ments are made. t:brouIh the Employment Exchange and the I,T.J. candi-
dates are sponsored cIItoagh theDi. . 

3.11 Asked to give details of the posts where the shortfall emts andi 
the main reIIIMIs dieteaf, the· a-mittee we hoeD Woraod· that Group 
A posts are Med throup t1PSC &y advertiBementlopen ~e 0Xl\-

miution. 1!terefore, tbe oraa*tioiJ. has no CORt!ol over die· shortfalls. 

fa case Of flHia, lip of Group B posts, die positielt is se.me as :tbove. 

In case of Group C posts, the shortfall is mainly in the specialised 
tNdes Hke StenoplllJbers, N ... , Compouaden, Teabnical Supervisors, 
Dra .... tsm.aa, Matron etc. wbue the availability of 1_ epociaJly qualified 
candidates among Sell.edulect Cates aDd Scheduled Tribes is very k6s. 

In case Of Group D Poali the sbortfell is mainly in the fact(\ries situated 
in those States/areas/regions where the Scheduled Caste and Scheduled 
Tribe candidates arC! not residents and, therefore, not easily available. 

3.12 Asked what concrete steps should be taken to improve the repre-
sentation Of Scheduled Castes and Scheduled Tn'bes in services. it ms been 
Itated that in order to improve tho situation. it is necessary that training 
scb~ for Scheduled Castes and ScbeduJed Tribes in the specialised posts 
may be introduced in order to make sufficient Scheduled Ca..'1te and Sche-
duled Tribe candidates available for these poats. 

3.13. Asked how much time would be needed to IIl8ke up tbe shortfall 
In the repteSClltation of·SclIedaJed Cutes aDd apoc:iaUy Scheduled Tn~ in 
the O.F.B. organiRation. the Committee have heen infarmed that all efforts 
requfrect to locate the8e caDdtdIltes ate being JDadc.. HOWIMlr, the respoase 
has ~ been utiSfac:tory. Thtftfore. It canol he Iadk:ekd. u to whea the 
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abortfall could be completely wii* out unless sufficient number of trained 
Scheduled Caste/Scheduled Tribe personnel are available. 

3.14 In a note furnished to the Committee it .. been Slated that the 
main reason for shortfull in the employment of Scheduled Caste/Scheduled 
Tribe candidates is non-availability of Nch candidate.. It haa been further 
stated that "in some cases, the candidiatos, even though apply do DDt altepd 
the test/interview. Heving been aelected fer rhe post maay ei them I\I~ 
do not join after the appointment W8I offered 10 them. Many. of tbwn 
leave job after joining for a sIIon period' theNby 10Piag tbc ucancies .-
filled. " 

3.15 When it waa enquir.ed how DUly Scbedulod Caste and Scbedol!,r 
Tribe caDdidatos who had bccrl 1C1~ted and offered appointments cIurbla 
tbe J~ three ~ bad DOt joined or had. loll t1tc.. joba, altct .villl senecI' 
for a sbort periOd, tho foUowinc iafQnpatioa. bas lxe.n furniahccf to tJ\e COm-
mittee:-

('.aI"goI'Y of 
POIlU 

GrOllp 'C' 

Gr.:.up '0' 

No. of SC/ST Candidate. 
did not join baYing been 

-1oGIocl 

• 
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No. c# SC/S'P tlaedldMet 
left tbe job bavillf .erveci 

for a abort period 

3.16 When asked whether eny study bad been made to ftad _ u to 
why Scheduled Casre and Scheduled ~ candidates ., 11M join after 
baving ~D &elected or leave after serving for a short pe~, it has heeD 
stated that a study on this has not been made. However, it i. fon that the 
main reason of the Scheduled Caste>/Schedaled Tribe caaAlatet not joiniq 
or not sticking to the job is that there is a general ahottap Of theIe candi-
dates. Generally it is found that they prefer to serve IIOI1W to their native' 
place. Since employment oppprtunitics for them IlfC more, the')' leave the 
job whenever they get a better opportunity. 

3.17 During evideoce when the Committee dClitcd to know the re8~ 
for shortfalls as iDcHalted in para 3.2, the Socrotary, Department of ~ 
Production stated:-

"lbi's abort&ll was notional and on the basil of actual strengtll at 
a point of time. Now the OnfIW;lCC Factoriq have a IdItory of 
100 JC8I$, wbcnu the ~. began . in 1"2. ThiJ It 
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DOt total actual roster shortfall but this is the shortfall on the 
basis of number Of total employees in different oategories. So 
this shortfall is not a technical or legal shortfall but just an 
ovuall view of the employees' position in the Ordnance Fair 
tories with reference to norms of reservation." 

3.18 When the Committee wanted to know whether any recruitment 
teams WCI'(t ever sent to areas of concentration of Scheduled Caste/Schedu-
led Tribe population for on-thMpOt recruitment and also whether efforts 
wore evor made to contact technical institutes, ITIs/colleges to get Scl1e-
<luted Cute/Scheduled Tribe ~tes for technical categories Qf posts, 
etc. tho Secretary, Department Of Defence Production stated that for certain 
cateJoriea, the procedure required that they had to go through the employ-
ment oxc:haDps. The repreaentativCl of the Ordnance Factory Board 
further stated that in such cases normally they advertised the posts and 
they also sent iaformation to all the members of the staff belonging to 
Scheduled Castes/Scheduled Tribes. Once the employment exchange gave 
clearance stating that they could not provide candidates, then open adver-
tisement was resorted to. Earnest efforts were being made to inform all 
.concerned. 

3.19 As reprds sending of recruitment teams to arees of Scheduled 
Cute/Tribe concentration for ~g on-the--spot recruiunent, the Secre-

tary, Department of Defence Production stated that they would certai'nly 
try it out. 

3.20 When asked how much time would be needed to improve repre-
sentation of Scheduled. Caste and Scheduled Tribes in different categ;)J'iC's 
Of posts. the Secretary, Department of Defence Production stated:-

"If We are to take .. look at the trend in the last 10 yc:'ars, I find it en-
couraging. I have no doubt at alI that in the next few years, 
they would DOt ooly cover the gaps existing today but improve 
upon it. In the case of tribal areas, whet'e they are not far 
away from the location of factories and where there i.'. a 
potential employment, certainly, we will make an effort to 
see that these people are recruited." 

3.21 The Committee pointed out that it had been st>ated that candidatc,; 
tor the POSts like Compounden;, Nurses, Matrons, Stenographers, Chemi-
cal/Metallurgical Supervison, Draughtsmen, skilled industrial workers "';'crc 
difficult to find out and wanted 10 know whether they had also tried to get 
,these candidates from lTIs, Engineering Colleges/institutes etc. to fill up 
the required quota. The representative of the Ordnance Factory BO:l.rd 
~ that the fact was whereYer the caDdidates might be, they had to 
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oCOIDO throop the Employment Exchange of their area. He further !lub-
mitted that the Employment Exchange had been requested to draw caudi-
·datea from other Bmploymctlt Excbanges in their own State and in sore 
·cues that system had been satisfactory. 

3.22 The Committee pointed out that in order to wipe. out the short-
fulls in certain categories of posts for which suitable Scheduled Caste/Sche-
duIcd Tribe candidates were Dot avai1eble, some training CMtres should be 
opened wbere Scheduled Caste /Tribe candidates could be traiDed. Tht'ly 
also felt that in case sincere ellorts were not made, to find suitable candi-
dates in categories of posts like stenographers, nurses, compounders etc., 
the repreeentatien in these categories was not goiDg to improve. Tbc Sec-
tetary, Defence ProductioD informed the Committee that they had about 
1-1/2 lakh employees on the pay roll and out of that, a shottfall of about 
250-300 pcnoDs was not a big thing. He further stated that there were 
'92 steaograpbers in Group 'C' working in different ordnance fa£:tories 
locatod in ~ ~ and it was yery difficult to set up tnlinina ceDtres 
for such slDlll pumben. He assured tbe Committee that they would aaa-
tyse the positiOn category-wise and would do whatever was potIsible 110 

that within a year or so shortfalls ,in all categories were wiped out. 

3.23. Asked to furnish a detailed note on the reprcsentatioo. ~r 
'Scbeduled Castes ,and Scheduled Tribes -working in Ordnance Factory 
Board and Ordnance Factories and the various measures taken by the 
management to fulfil the required reservations, the Department or De-
feace Production, in written note have stated: 

Ordnance Factory Organisation is a premier Industrial Organis:ltiuD 
in the country with 33 Ordnance Factories employing a work force of 
nearly 1.5 lakhs. Out of 33 Ordmm.ce Factories in existence today. 8S 

many as 17 days back to the Second World War or berore. In fact three 
of these factories are more than 100 ,Years old. We are aware that as an 
.employer of such a work force spread over many Stales in the Country. 
this organisation has an added responsibility to ensure that the policies 
on reservation are implemented. 

Since the rules regardin& reservation for Scheduled Castes and SeIle-
,duIcd Tribes were formulated in the year 1953 th: work rOTCC in majllrity 
of Ordnance Factories in existence at tJrat lime did not contain any 
appreciable content of Scheduled Caste/Tribe employees. It is due to thi~ 
rea.soo. that the overall perccotage 01 Scheduled Caste and Scheduled 
Tribe employccs today gives some what distorted picture 01 the efforts 
made by the Organisation in implementing the pemmental policies on 
this issue particulBrty in promotiooal grades. 
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However, an analysis of the percentage of Scheduled Caste/Scheduled 
Tribe employees in the year 1970 and the correspondin$ figures relating to 
the year 1980 to the total strength excludiug the pre-1953 entrants will give 
an idea to the tremendous improvement that bas taken place in the place-
ment of Scheduled Castes and Scheduled Tribes in the organisation. A 
tabulur statement in this regard is given at Appendix. 

It would be seen from the statement that while on 1-1-70 the n!Jnlber 
of Scheduled Caste employees was 2653 out of a total work force of 
16,488 in Group 'C' category, the corresponding figures on 1-1-80' 'are 
10,954 out of a total of 53,000. It will thus be seen that tbe pcrce~t,\ge of 
Scheduled Caste employees to the total work force in Group'C' has gOne 

111' from 16 to 20.7 per cent during that period. ' " 
In'ScbedWed Tribe category, the number was 197 ope of a tettil,WQEk 

force of ]6,488 in Group "e" 00 1-1-70 wbeR8$ the correapondiBg figur~ 
as on t~1-8t are 1333 apinst a _al work folleC of 5) .. 000. Thus, the 
percelltage of Scheduled Tribe empq.ees bas iacreas..-t from 1.2 pel' .. t 

1'0 2 . .5 per cent, III i1acroaso of 200 per ent cluriag the correspcm<Ua81 period. 
Ie Group 'D' the percentage ot Scbeclaled Oltte ~.s _ goac up 
from 33 per cent to 36.3 per cent aad in ScheIiuJed TriDe category from 
6. 1 per tent to 10. 3 per cent. 

While the position has greatly improved, we are not comptaccot as 
we are aware that a lot of lee-way is still to be JUde in order to meet the 
reqwired perantage in some categories. No effort, thInlore. is. beieg 
Ipared in increasing the intake of Scheduled Castes and SebedIdcd .TribP 
80 that we can meet the target. The Study Group c:I tho Parliameatary 
Commlttee which visited some at tho Cilr4uDoe IUt~·htne .-.to. S!IDIIC 
valuable suggestions in wiping out of the shortfalls. Based on the sugges-
tbY we have alre~y started taking corredive steps. 

Tbe foDowiDg steps are takm for effective control of the iaaplemcnti-
tion of the poIiey on reservation fer Scheduled CUtes nd SchNuled 
Tribea:-

(1) The Scheduled Caste/Scheduled Tribe Cells under the control 
of Liaison Officers have started functioning iIi all the factories 
to monitor the activitie'S of the factory for implementation of 

I the reservation orders prescribed by tbe Government. 
(II) There is 'II Liaison Officer at Ordnance Factory Board Head-

quarters who inspects the rosters maintained in the fac~es 
periodically and co-ordinates the activities ef the factories in 
this regard. He also reviews the' proJI'ess of W9rk ,done in the 
factories ud gives guidance regarding the Rrocedur.e . to 110 
foDowed. 

till) As lUUOSted by the OHamittee. it INs bee. decided to caU 
quarterly meeting of tta. ~ 0Iicers Qf. the ,.&Gri ... 
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To locate Scheduled Caste/Scheduled Tribe candidates tbe foUowina 
steps are takett:-

(i) A separate demaad on tbe Employment Exchange is placed 
for sponsorinB the required candidates. 

(ii) On receipt of the non-availability certificate from th;: Empll'Y. 
ment Exchange ~he posts are advertised. 

(iii) Copies of advertisement are endorsed to the recogni'led Scbe--
duled Caste/Scheduled Tribe Associatiom and State Tribal 
Welfare J)irectontes. 

(iv) Wide publicity is given by way of announcement in the A.l.R. 
and publication of Factory order. 

(v) At the time of selection, relaxations as prescribed by the 
Government in respeact of age. qualifications, experiences 
and suit'ability ete. are notified and given effect to so that the 
required number of reserved candidates are taken. 

3.24 The Collllllittee are perturbed to note tbat the vario.a stepI ..... 
led by tile Dtpartmeat of DefelICe Production lor Improving the repre-
IIeiIIItI6Je or Scheduled c.tes and Scheduled Tribes in Ordnance F....., 
... Orp....... ad OrdDuce Factory Board HelldqtHtrtenl cIhI _ 
7Wd lie desired reluI ... To Committee these melHiDrelS appear to be 0lIl1 
roatbIe dUap wblda cannot be considered as s~lal efforlli on the pari or 
tile ...... _t. 1be Committc'; sfrongly feel that sil1cerc and cOIIcerttd 
...... will uvc to be llUlde to improve the representation of ScheduW 
c-. .... especittDy SclleduJed Tribes in all categories of pmts In Or-
dunce F'8ctory Board OrpnIsatton and Board Headquarters anti the co ... 
caaed ............ es sboald folio,,' a tllll&obountl pcowamme to achkve filii ... jedI.... " 

3.15 'I1Ie ec..nlttee Deed bardly stress that ia order to Irnprcwe the 
1..u of SdIedaIed Tribe candidates in ditfernt categoMs or polIO .. 
0rdIaDee F8dOryBoard orpnisafion. ~ial recnJltmeat tea". '1hoa1d 
lie .. to ... of tribal cOIll:~traflon so as to pick up !JIIItllble ~ 
TrIbe m M'des _ • epot. 11Ie Coauadttce allO feel .... t die ~ty 
for ........... to ..... C8tegorles of posts reserved for SchedaW T~ 
.. wII MYe to be ..... ...... aD possible media In • IIIOft ,"11lDf'OUI _. Rea... lit aodces s .... ld be iuaed BOt Mly ill ...... 
~ .......,en ... .., fa rep,uI ..... e JIeMPIIPft'S of 
-.e ..... -. 'DIe Ce IUft have 110 doabt fila • ....- the tribal P"-
Ille ... to .......... lie ~ reMMd fer ... ., wII DOC be 
"Ie to anD of file ....... tnde4 for _. 
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3.16 1be Committee also recOIIlJDend that the OrdIIaIIce Factory Boarcl 
o.p-;.... aad die Board Headquarters sbouId maiataba close liaison 
widI tile Tribal .... Social Welfare Department of the concerned States 
lor ... dIeir ,,"'e in locating suitable Scheduled c.te aad Sc-
...... Tribe caadidates parCkularly for the varlou8 tec:bDk:aI posts for 
wIdda tllere Is dUficulty in findine suitable Scheduled Caste and Scheduled 
Trn.e aDdIcIate& The Conunittee feel that if tbe State Departmemt of So-
daI Weilln/Tribal Welfare do not give a belpiag band in locadng Sche-
dilled CMte aad Scheduled Tribe caclda.tes, the matfer sbouId be pursu-
ed • die bIgbest level with the State Government concerned. This will 
pin poiDt the lapses on the part of officials of the State Government who 
wID ultimately realise tbeir duty and obligation towards the down·troddeu 
sedion of society. 

3.27. From the perusalofJcomparative figures of the total stalf strength 
and percentDge of Scheduled Caste/Scheduled Tribe employees among them 
in Onti .. :mce Fadories OrganiSation in 1970 and 1980 exdudIDg the pre-
1953 eatrants, the Committee appreciate tbe efforts made by the Organ i-
adOD for effecting improvement in the represefttation of Scheduled Ca.~tes 
8IId ScbeduIed Tribes durflug the IMt ten years. 1bc Committee, however, 
feel that the AdmiDistratlon of O.F .B. should Dot fecI complacent a., lot 
a( .way has still to be made in order to achieve the required percentage 
ia various categories of posts. The Committee, therefor, desire that all-out 
efforts should be made by the Ordnance Factories Board ~l'illltion to 
IDcreMe the intake of Scheduled Castes and Scheduled Tribes so dJat fhe 
exiltiag shortfalls could be wiped out as early as possible. 

B. Tn-Service Training and Apprenticeship Training Scheme 

3.28 In a note furnished to the Committee it has been stated that there 
are arrangement~ in the Ordnance Factory Board Organisation for in-
service training for various categories of employees where the interests of 
Scheduled Caste/Scheduled Tribe employees lire looked after 

3.29 Asked to give details of the in-service training imparted to va-
rious categories of employees. the Committee have been informed that 
in-service training is being given to following categories of employees:-

(i) Un-skilled Workmen of Ordnance Factories. 

(if) LDCs 

(iii) Supervisors/Chargemen Gr. n (Tech) promoted from Work-
men. 

(Iv) Supervisors/Chargemen Gr. n promoted from W0rkmen 
(Leather) " (Clothing). 
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(v) Promotce Suporvisors/Cbarpmen Or. n (Otemicals). 

(vi) Promotee Supervisors (NOD-Technical). 

3.30 Asked whether each Ordnance Factory has its OWD ammaomcntJ. 
for impartiDg iD«rvice traiDiDg, the Committee have been informed that 
apart from the iD-scrvice trainiDg scheme, the factories have their own. 
tra.iDiDa ~ also. 

3.31 Asked what special steps are 1aIcen to improve the tcc:hnical 
skills of Scheduled Caste/Tribe employees so as to bring them up to the 
required standard, the Committee have been informed that the Scheduled 

• Caste/Scheduled Tribe employees are represented in the general trainiDg 
programmes along with others. However, based on the advice at th. 
Study Group of the Parliamentary Committee, an in-service training 
scheme for the Scheduled Caste/Scheduled Tribe entployees is under con-
lidcn.tion. 

3.32 Asked to furnish details about the number of Scheduled Caste/ 
SclteduJ.cd Tribe employees given in-service training during each of the 
last three yeOlS, the Committee have been informed that Scheduled Castel 
Scheduled Tribe employees get equal opportunity along with others in getting 
in-aervice training. However, the required figures arc not '!\vaUabie as they 
are DOt aeparate1y kept. 

3.33 In reply to a question, the Committee have been informed that 
~ duration of the training courses conducted:-

(a) 3 months fOr unskilled Workmen. 

(b) 4 weeks for other courses. 

3.34 During evidence, in reply to a question, the Secretary, Department 
of Defence Production stated that there are two types of in-service trainiftl. 
One is meant for the experienced empldyees who have put In four to live 
or ten years of service. The other relates to the period immediately after 
recruitment. At the time of induction, certalD people are weak In certain 
areas; then they would be given a short-term training or some .kind of a 
programme would be put through, SO that they do not develop a complex 
\of any kind that they have come by relaxation of standards. 

3.35 During evidenee referring to the point that Scheduled Caste and 
Scheduled Tribe employees got equal . opportunities atongwith other<; in 
gettin!: in-service training. the Cemmittee wanted to know wha\.exua bene-
Its were Jiven to the Scheduled Caste and Scheduled Tribe employees 



42 

.after t.bcy 1Iadcompleted ,tbein"flOrvice .trainins. }:he SeoreW'y. Depart~ 

.ment of Defence Production informed the Committee a'S follows:-

"It is clear that where the in-service training is given, there is no 
discrimination. We can collect the statisti~. but collecting 
statistics may be an infructuous exercise. When the ·training 
IChemes are intended to 'upgrade the levels of all the employ-
ees in 'Il particular trade there is no discrimination. What I ·am 
'Baying is that they are taken care of fully. They are all treated 
equal ·after the training. So far as in-service training is concer-
ned, ·Ihere is no lacona at ,all" 

3. 36. Referring 40 the prQp06al to lmve exclusive inservicetraiuing 
1ar Scbeduled Caste aDd Scheduled 'Iribe e11lP1oyees. the Committee during 
~ wanted to kaow wbon that prQpOSal would take shape. The Secre-
tary, ~nt of .DefenceProdlJction stated: 

"Each General Manager is concerned with the upgrading of levels. 
If a new equipment is there, all people concerned are put for 
training, wbether they 'arc general category or Scheduled Tri-
bes and Scheduled Castes. It it notinstltutionalised on an all-
India basis, but it is 'left to the local manftgeTS. In addition, at 
the stage of reoruitInent when we ere doing it through relaxa-
Iflon of standards, "t that stage an element of upgradation is 
required. This is what we are working out now. The guide-
lines will be prepared in three or four months." 

3.37. Asked to state if theRia auy ApprCGticeibip ·SOheme under the 
AppnIIltices Act in the Ordnance Factories, the Committee have been in-
formed that under Apprentices A.ct, Ordnance FaCtories are Teerlliling (i) 
Trade Apprentices (ii) Graduate and Diploma Holder Engin~ering Appren-
tices. R.ccn:dtment is made annually. . 

S.&8. Asked to state how .~ Apprealices were trained during the 
lilt 1brec JUl'I and how many aut dfthombclongcd to Scheduled Ca .. te/ 
'Scbedulecl TrIbe, the Committeeluwc been furnished with the following 
detai1r. 
--- ,,-- -------. --- -----_._,,------

Year Total No. No. or Apprenticr. 
recruited belonging to 

and train~d Sf: ST - ...... -.--. 
197' iOII 144 21 

197' ,,~ 126 12 

tMo 959 142 19 
-_. -----



3.39. AIbd whether all the Apprentices, after successfully completin, 
the training are absorbed in the technical posts in Ordaance Factories, it 
has been IItated that under the Apprentices Act, 1969, Apprentices. on 
satisfactory completion of their training, arc neither under obligation to 
serve the organisation which had organised/imparted training to them nor 
the organisation is bound to offer them employment. All efforts are, how-
ever, made to absorb the qualified apprentices in the Ordnance Factories. 

3.40. During evidence, in regard to the Apprenticeship Scheme, the 
Committee referred to the figures for the years 1978. 1979 and 1980 and 
wanted to know as to why the number of Scheduled Oolste/Scheduled Tribo 
Apprentices was going down. The· Secretary, Dcpartnlent of Defence Pro-
duction stated: 

"I think the number is going up. This is something in which there 
is DO way of controlling. The positive way of u'iing the ap-
prentices is putting them in the Ordnance Factories. Here, w. 
are actually putting them to training and 'at the same time 
giving them a job. This is the one area in the country where 
apprenticeship scheme is working well." 

3.41. The Secretary, Department of Defence Production assured the 
Committee that they would certainly try to increase the number of Sche-
duled Caste and Scheduled Tribe apprentices under the Apprenticeship 
Scheme. 

3.0. 'DIe ca ' ... are ..... to IIOfe ... tile .DII16ft ..... by 
... SWy GIMp ... JiD..SenrIce tnIi.aIaR pt'OIl--.eI ..... be .1 .... 

e»!Istl.1Iy fer SdIedaaIed CMe/Schedaied Tribe eaployea to IIIIpI'Oft 
... tee ..... IIdIII Is uder to .... ....,. of die Depu1atead 01 Defeace 
Pre ...... TIle COIdIIttee woaId like to be ........ 01 die .... 0IIfe0 .. 

..... repnI. 

3.43. TIle c-.l1fee .. that Tnde Appmatket .1Id e ....... ad 
.,...... HeWer FBI' erialc ApprntIca 8ft NCI ......... .ay fa ... 
4190 L.S.--4 



"". 
u ..... Faaory Board OrgaDisMion. l1ao .. h &beQi if ,ao ...... t1 etbli-
R,ttion Oil tile part of the Ordnance FactOM to absorb ~I the ~ .-
preadces yet the Committee strongly recommendtbat all .out elfortE should 
be made to absorb as many trained appre.ntices bel.ooamg t.o ScWu.led 
c.a.. .... SCheduled TrIbe. lIS· poIIIIbIe In tile Ordnance Fact.ories with a 
...... baPlOye tbe), ....... tatioll hi the teeluti.eal c ...... and.Ao wipe 
.. tile. sbortfaIII. 

3.44. 'DIe ~nunlttee need hardly stress that whDe recruiting ap,... 
tIees f.or vari.ous trades in OnID8Ilce Factory B.oard Organisation, the lD-
..... ;01· ........ C._alld Scheduled Tribes.wlH • .be.kopt,". yw.. ;.Dd 
..... ,...... of SdIedule4 Caste ~d ~.duled lri~ appwa'" ~ttl 
be~ 10 a.at tbe., ~eataae ~o the total Dumber does.~ df'C~. 



CIlAPTEJt IV 

MISCELLANEOUS MATT.ERS 

A. Redressal of Grievances of SchedMled Castes and Scheduled Tribes . . 
4.1. It has been stated in a note furDUihed to the Committee thaI there 

isa. well laid~ machinery for redreual of arievanccB Of employees 
thrPup which Scheduled Caste/Tribe, candidates ·&et redres!l8l. ~ Sche-
dult4 Caste/TJibe employees are free to reprcseQt their lfievances 10 the 
Gcoeral Manapr who promptly looks into them aDd takes appropriate 
action to get redressal of their Jrievances. In factories, there ere Labour 
0JIlc:ers ~ whom the ~mpIoyees approach for redressa' of aritvanees. 
BteJdels, . a piennce redressaJ register is maintained VI~re the indNldirah' 
galie+atrces ate noted dDWn by the Head of the Section who immediately' 
lodb : mto 'thm' .. gtie¥aDCes and takes appropriate action. 

i'," :.'j " ;\ 

.l'he .jev~ of the Scheduled ~te'Tribc omplO)'lCU ar. _1IM4 .. 
througll't.bo SohcdulcdCaste/Tribel Cell also uo.dcr the control of B. 1.iU-
son. DffiFer.·· aD r*ipt of ~ complaint either verbally or thrmap .fepteatnw. 
tatio,u t~ ~J, pro¥y 100Ud jnto ~.actiOll as OODJidorod DtICCIIIUY 
is, ~.,and.'~ individual ii informed accordin&ly . .. ' . 

4,2. The COmmittee bave been informed that tbe Headquarters Oftj~ 
is·~ a 'Complaint Register. Complaints are always erltertamed 
aft¢'~ly looked into for redressal. How~ver. no record is 'maintained 
in '10Me' f~. On the advice of the Study Group of the Parliamentary 
COlrlllDtlele\·~'theWeffare of Scheduled Castes and Sch~duled Tribe$., an 
t'-1Iet:Itorles'havebeen advised to open a complaint register for redreslial . 
ofgrievtalcet.However, on the basis of available recotds .123 ,compt~ln~ 
~ 1eeeWec! lind 'processed during the Jaost three years and no compbll'lt 
is peIDdiBg. ..:,. . ' ; • . 

" II 

4.3. Regarding ~utc 0.( contplaints it. h-. . ~.Jtakd tAllt tbo COIII-. 
Plaints generally pertain to service matters like promotion, transfer etc. 
an&;;,ielfa~ rnatrers. 

4.4.'OUcing evidence when the Committee pointed out that", .. ,of, 
the unions meant exclusively for Scheduled Castes/Scheduled Tribes bad 
been taking up their cases for the redr~sal of their grievances. the Secre-
tarY, Department of Defence Production stated as fol1OW1: 

"Tbo.OowrDmeot policy is not to ~t any ~OII 011 11M 
basis of caste or community. Sq. such uoiontl sad auociatieDa 
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are not recognised· for any purpose. But all other forms or 
redreS'Sal of grievances ure uvuilable to the employees." 

4.5. The Committee asked whether in the event of some punishment 
being uwarded to a Scheduled Caste/Tribe employee, his case was refer-
red to the General Manager for approving the action proposed to be taken. 
The Secretary, Department of Defence Production stated as follows:-

"In the Ordnance Factor.ies the ganeral procedure is that there is 
the Appeal and Discipline Rules. 1f it is a severe punishntt!nt, 
it can be imposed only by the appointing "authority, which is 
the General Manager, Maha Prabandhak. The appeal lies to 
the Director-General of Ordnance Factories. These remedies 
are available in the C"'dse of miscarriage of justice." 

4.6. 1be Committee have been suggesting time and again tbat-the or-
~, which have bulk of employees belonging to Scheduled Caste 
and Scheduled Tribe c0Il111Dlmities, should have a proper system of receivinl 
and !rec:ording complaints from them. The Committee regret that in spite or 
their repeated recommendation, no separate complaint registen had beeD 
.... slk_ ... the Ordnance Factories. It was only in Oc:tober 1981, WheD 
a Stady Group of the Committee visited a few Ordnance Factories and 
made • suaestion in fhat regard, the iustructions were issued by the ()r.. 
dll8llCe Factory Board Headquarters for the openf~ of comptamt regis-
ters. 1be Committee need hardly stress that to instil confidence 8IIIOIlpt 
the elllJlloyees of the weaker sections, it is essential to bave a foolproof 
system for registering their complatnts/representatioas and rec:onIiDg the 
action takeD on those compiaiDls/represent8tioDs. The Committee woold 
also like the UaIIlon Oftkers' iD tbe Ordnance .'actories aDd the Liltisoa 
OIIlcer of the Ordnance Factory Board 10 ex.mine these coniplaiat rexis-
ten durIDg die COUI'!ie of their inspections with a view to ensure pro ..... 
dUopsaI of complaints/representations received from tbe Scheduled Caste 
aDd Scheduled Tribe employees. They would also suaest tMt periodlal 
..... ysl!1 of the nature of complaints received in each OrdnlWCe Factory 
s'ould be made and if it Is foond that majority of compiaiDts related fo • 
parde .... uped, steps !hold be fueD fo eliminafe that. 

4.7. TIle Conunittee also suggest that annual reports sIIouId be suINaIt· 
ted by OrdnaDce Factory Board to the DepartmcDt of DefMCe Prodoctio • 
.. tills nprd. 

B. HOllsing facilities 

4.8. In a note submitted to the Committee, Department of Defence 
Production have stated that housing facilities me provided to all employees 
in general according to the allotment niles as prescribed by the Govern-
ment where the interests of Scheduled Caste/Scheduled Tribe employees 
arc a1Io looked after. 
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4.9. AIbd whether there is any reservation for Scheduled Castc/Tribo 

empl~ ill allotment of residential quarters, the Committee have been 
iDformad tbat as per the existing instructions DO reservation is given to 
Sbcedulod caste/Scheduled Tribe employees for allotment of quarters. 

4.10. Asked to give details about residential quarters of various types 
available at Headquarters and what percentage thereof has been reserved 
for Scheduled Caste and Scheduled Tribe e~ployees working in the oftices 
of OOOF/Addl. DGOF, the Committee have been informed that the resi-
dential accommondation for OFB Headquarter is provided by the Estate 
Manager, Calcutta, from the General Pool of quarters under the Ministry 
of Works, Housing and Supply. Ordnance Factory Roard has no "warters 
under it. 

4.11. During evidence, when the Committee asked why there was no 
reservation for Scbeduled Caste/Tribe employees in the allotment of resi-
dential quarters, tbe Secretll1'Y, Department of Defenc(· Production stated: 

"Reservation in allotment of quarters is not provided for in the 
rules. Allotment of quarters depends upon the availability. In 
order to increase the generally availability of quarters we havo 
provided very substantial sums during the Sixth Plan (or the 
construction of quarters. The allotments are made on the basis 
of length of service. There has not been any perceptible dis-
S'8tisfaction on thi5 ground. I do not think it is a major pro-
blem." 

4.12. Elucidating the point further, the witness stated: 

"The general practice in allotment of quarters iii merit. Merit in 
thls case is length of service. It is possible that in certain situa-
tion we have 400 Scheduled Caste and Scheduled Tribe em-
ployees and there may be 200 houses. If you put the restric-
tion on the number to be reserved, then the people who aro 
likely to get quarters on the basis of seniority, wil1 not get it. 
So far 8S Headquarter of the Ordnance Factories iii concerned. 
in Calcutta, we have no houses of our own because there is no 
factory. There we have to depend upon the accommodation 
provided by the Ministry of Works and Housing. And they 
follow tbeir own criteria. For al10tment of general pool ac.-
commodation from the Ministry of Works and Housing, there 
is a reservation of 5 per cent for the categories , and n in selec-
ted cities. Our actual efforts regardin, housing i~ to give the 
largest amount of satisfaction to the lowest catelrOries where 
tbe Scheduled Castes and Scheduled Tribes by number would 
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be comparatively vriC'J targe. To limit it to 5 pel-tent or liO per 
cent would be counter productive. So it may net ~ jR'IM' MIt 
interest of Scheduled Castes and Scheduled Trihes. M,.'hUftIcft 
is that the lower category, to the extent of avaiJabilltyothouteS, 
would be wel!-of. If, after analysis, we have problems, ~nd we 
find there are certain areas of dissatisfaction. we will certainly 
see what can be done about thi!:," 

4.13. The following statement indicates the positions regarding l'e'.!Iiden-
11a1 quarters occupied by Scheduled Caste/Tribe employees in' Onfftal1Ce 
and Ordnance Equipment FaCtories as on 1-1 ()"198 J : ' 

Type I 

Type II 

Type III 

·~IV. 

Type V 

~Vl 

"-- ----,-,,---------'~,-,,--, " 

No, of quarters available 
'11~ on 1-'-'9B1 

No, of quarters 
occup:ed by SC/ST 
t'mpJry.es, , ! ' 

-.. ---~--, ---_ ... ' "._. '-_.,-_. -- ----_.------:-- --, --;-- '-,' 
191 .')!) 4!m l1.5 

10378 133 1, '13 

4B!\P ~411 ~, 5 

14m I 'Y' 6 

500 . III 4 

154 'II B 

4.14. Asked whether House Building loans are gi~ to Scheduled 
Caste and Scheduled Tribe employees, the Committee have been mfonned 
that House BuUding loans are given to employee'S, of Ontaaace 'Factory 
Board Organisation from the grants received from the Ministry of Defence 
for 1t.e. plJirpGle. There is no special quota reseryed lor Sebed\l~d Caste / 
Tn'be elJiployces for suCb loan. Howcvet, they are treated eqtHmy along with 
otber-emplo,- tor grant of such Joan. 

4.1 S. TIle foUowieg' statement· indicates the posiCioD retatding sanction 
til ~ IlIUdIag LoIlos' to tho Sc;heduled Cufc/&bcduladTribe employ- . 
• duIiaa tb.eyoars 1978-7'. 1979-80 and lC}8().4tl:-

Year Total No. ofl'mplo- .T~tatNo. orSCIST 
~ .... ctiOaedH_ twapIItyeei anrttonr.d 

buUdiJ!« l..QM H9tIDe Buildi", I.OaD 

~------------~----------~ 
'971·79 
1~'7g.a, 

I~I " , "". , 

74 

311 
1(>4 

'5 
2 

II , 



•• 
", ""If.; .. ·~··aoa.lbIC:tIioaP, .......... , ....... ' .... "'I"" .f"........uaI·IItc'OIIDm .... to '8IbeIWed c....... .s-. 
... 'DtIaes .........,. W8ItiIIt Ia tIte Orhace ~"'iO.' 'H.-
FAI." ... tU'iPaderiel, 25 ,,.r eftU' "....... ......' 1IMrf' .. 
....... to Sete6ded Cllltelfilbee em""' ... 1')1Ie I'''' ~ .. ' 1) 
"~caIf ..... 'bettu·aJIeIHed tb ....... 'nit c..amIbe ..... et ... · ..... 
........ ' OIt'i. ',a"-of the Ont.ta8te FacCOtte.t and'~ 'Eqtllpb!III 
.......... ' '!'Dey .... , '~r, sanest· .... ~ .. to', .. ...e ...... 
coadldoas 01 ImDg of the Scheduled Castes IIDdScWalefTf'ibes' ........ 
percemage or available quarters should be aIIofted to the employeel be-
longing to die communides, 

1he COIIUIIittee also suaest dIat "hi~ saaetIoniag tto-MNtiIcIIDtf 
108118 . cf:II- ., Sdledalecl Castes and Sehedaled TrIbe emplo,.... ... 
spec:WIf be kept' In ~ !IO that they could be helped to a..ict .... r 0W1I: 
hOUIe8 and .ebleve better !Undard of UviDg. Tbe Co ........ do DOt feel 
IlllillPYtaat'dIttfng'l9lO-81out of 160 employees who were' lllllietlcJned ~ 
............ oulytl employees belonaed to Seheduled CIIf./RdIe-
dilled Trtbe edlblnunltles. 

C, Schemes for socjo-economic Dew/ooment of SchedtJkd Castes and 
Scheduled Trlibe,f 

4,17. During the source of evidence, when the Committee asked whe-
ther there are any speciel schemes in the Ordnance Factorie~ Board 
Headquarten and Ordnance Factories for the socio-e<:onomic development 
or Scheduled Castes -and Scheduled Tribes and whether any scholdrships 
are given to the children of Scheduled Caste and Scheduled Tribe empto--
yees, the Secretary. Department cJf Defence Production 'Stat~d that they 
would welcome the suggestions of the Committee in that rI~ltard as they 
were not experts. When the Committee sU!l!!ested that it would be advis-
ab!e to adopt the villages in the vicinity of Ordnance Fnctorie!'l for thetr 
socio-economic development. the Secrel"clry. Department or Defence Pro-
duction stated:-

"We have to con.~ider that we often flO to totally undeveloped back-
ward areas. There these faci1iti~~ are frl'elv extended to the 
people in the surroundin!! villages and the- children from the 
neighbouring vi11a~C'S are admitted to the ~chooh e,f OrrfnlUk'CI 
Factories and mediC'S1 facilities are also made aVlliiahle to 

them. We do not have enough resource .. beyond this. In 
most areas we need to aU2ITIcnt the basic facilities and funds 
tbat have become available for the la~t 20 years are not 
adequate, We are aU,l!Jl1(!1Jtinf" hou~inl.! and edur.-ltIOnal 
facilities. Thi~ aspect of ..cholarshi~ will al~o br kept in 
view.·' 
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4.18. The Committee recommend that far the socio-economic deYeIo,. 

IDeIIIt of ScbeduIed Castes and Scheduled Tribes, schemes like gi ... 
IlCbOlarships for higher/technical studles to the children 01 ScheduIe4 
c.te/Tribe employees working L:1 Ordll8DCe Factories should be Iaaro-
,...ect. The Committee would like that tbe Yillgal in vicinity 01 tile 
OrdDaace Factories which are inhabited primarily by Scheduled Castel ad 
Sdaeduled Tribes lbouid be adopted for their overall development ad 
educatIOnal and medical facilities should particularly be exteaded to 88Cb 
vUlages as a welfare measure. 

NEW DELHI; 
March 27, 1982 
Chaitra 6, 1904 (Saka)-

R. R. BHOLE 
Chairman. 

Committee on the Welfare of 
Scheduled Caste., and 

Scheduled Tribes. 
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APPENDlX.V 

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS 

SI. Reference to 
No. Para Number 

in the 
Report 

1 2 

Summary of Concluaioas/Rccommendatioaa 
I 

3 

t"- • 

1 1.12 The Committee would lite to emphalile tho pro-

2 1.13 

3 1.3.2 

per implementation bytbe Ordnance Factory Board 
and Ordnance factories of the reservation orden and 
directives issued from time to time by the Govt, of 
India. They would also streat that suitable meaSures 
should be taken to ensure that instructions pertainiD, 
to the reservation of vacancies in the favour fA ~ 
duled Castes and Scbeduled Tribes ate complied\widl 
in lctter and spirit. Also the benefits and &cilitiel 
admissible to these communities are made available to 
them at the time of recruitment in order to help them 
to get into feeder cadres in suflk:ient num~. The 
Committee also recommend that if sufficient Scbeduled 
Caste /Scbeduled Tribe candidates arc not aYailable to 
fil1 the reserved posts, then special recruitment Ihould 
be. held exclusively for Scheduled Oute /ScheduW 
Tribe candidates. 

The Committee further recommend that replar 
and timely submissions of periodical reports and re-
turns should be insisted upon from the Ordnance FIC-
tory Board and Ordnance factories 10 that ddicien .. 
cies in the implementation Of rceetvation ordcrI are 
detecte d immediately and corrective action i. initialed 
without much lass Of time. 

The Committt.c are diatrCllCd to DOto tha' there 
is at present no specific Cell in the DcpInmeat of 
Defence Production to watclt the proper impJemeDta-
tion of reservation orders and to ensure that cIinIcdveI 

63 
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perteining to the reServation of vacancies in favou:- of 
ScUdalod Castes and SchedUled'Tribes are actually 
complied with as all such maUem are at present being 
100ked after by a number of administrative Sections in 
the Deptt. of Defence Production. 

TIle Committee recommend that a separate Cell 
should be. set-up immediately in the Department of 
DefenCe Production under the charge Of a responsible 
officer preferably belonging to Scheduled Caste or 
~d.u1cd Tribe to' monitor proper implementation of 
reservation orders andt9·ensure that various safeguards 
and benefits admissible to Scheduled Castes und Sche-
dullld Tribes (lrc. actualJ¥ given to them in the Ord-
nance Factories and Ordnance Factory Board Head-
quarters. 

The Committee ore constrained to note that no 
regular inspections are carried out in the Ordnance 
FIldOries by tho ofHccrs of· the DepartmeQt of Defence 
Production to enlure that reservation orders are being 
implemented properly and rosters maintained as pel' 
Clltteat order,! on the subject. The Committee would 
liko; to empaasite that· oftleers of the Depl'lftment ot 
Deicncce ProductioJl. should inspect all the Ordnan,;e 
Factorios byrotatiGa and also the Headquarters offices 
of Ordnance FOOlory BoaId and Addl. DGOF, Kan-
p'ur with. a view to ensure more effective Implcrw:nte-
tion of the various reservation orders and proper main-
tenance of rosters . 

S 1.34. !be; Committee have no doubt that close liaison 
aDd cQOrdination. between the Members of the Ord-
nanceRactory BoarQ~ heads of all the Ordnance Fec-
tories and Department of Defencc' Production will go 
• long way in improving the representation of Sche--
duledCastes and Sehtduled Tribes in the Sl!rvices of 

. <mInance Ftctories and OFB, The Committee need 
hardly stress that theretums called for from the Ord-
nance Factories Board and Ordnance Factories should ---_._--- _0 ____ ._--,---



1 2 3 
-.-_--------------_._---_._----
.. ... 

... 

, 
,-

) 

2.11 

2.12 

~.~ully ~l,IIlined ~.~~ial Cell in the Do-
p,srtment ,~f Defeqc'l Prodl.lC,jop keeping in view the 
~tage, ofreserva~oas jpld Qther measures pres-
cribed for sCheduled Castes and Scheduled Tribes. 
~e.~ ~fi~iencies, if any, found in the representation 
ofSl;heduJ,ed Castes aDd Scheliu1ed Tribes in the scr-
vi~~ o( the., Ordinance F~jes and Headquarters 
o~ of OFB and AddL,DQOF. Kanpur should be 
pointed out to the co~ authorities by the De-
partment of Defence Production so that necessary cor-
rectiye ~asures ~c taken expeditiously. The Cell 
in ,the ,neptt, of Oef~ Production sh:>ul~ keep a 
clp~ wlI:t,Ch that the deficiencies pointed out by it are 
~ 1Ip by the concerned Ruthority ali speedily as 
possible. 

,The Committee not that different modes of rc-
crQit;ment are being followed by the appointing autho-
titi~. (or ~ .recruitment of pellonnci in th~ Ordnance 
Factories and Ordnance Factory Board for various 
cat~coriCs of posts. 'The Committee need hardly stl'Ctl 
th.tlt . eamett~dcavour ,should be made by the ap-
Po.i~ti1lB au~horilics ~o cQ5ure that various relantions • 
anc1 faci'i~ies admissible to Scheduled Castes and 
S4;:~&¥~ Trilx's are actually given to such c3lIdidates. 
Ats9~inent yardsticks should be applied both at 
the ti~ of interview epd written examination so that 
larier, n~mbcf' qf sdheduled Caste/Scheduled Tribe 
candidates can be r~ruit.co.l. T~ Committee fed that 
unless tile appoipti,nllluthorilY is 1,,1..'11 to live various 
reJaxati~ ro Sched"lld Caste/Scheduled Tribe candi. 
ciites ,and tribes ~o ~'plement their zescrvalion ru_ in ktter and spirit, that ~takc of Schedllled Castes and 
SchqdUlcd Tnbes ht .s~rv;cci of Ordn.mcc Factories 
aDd Ordnallce Factories Board will not improve. 

The Committee recommend that. en vacancies 
Jhou1d be notified to the local or Regional Employ-
meat Excbaogcs. The total number of vacancies to 
be filled or likely to be fiUcd aDd the number of vacan-
cies reserved for Scheduled Castes .ad Scbcdulcd 
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Tribe6, qualifications prescribed for the posts and the 
coac::euioDs/relaxations admissible to Scheduled Castes 
and Scheduled Tribes should be clearly mentioned in 
their requisitions sent to the Employment Exchanges. 

Copies of such notices should also be send to the 
local Scheduled Caste/Scheduled Tribe M.Ps and 
MLAs and also to the Pal'lramentary and State Com-
mittees on the Welfare of Scheduled Castes and Sche-
duled Tribes. 

The Committee further recommend that simulta-
neously with the issue Of recruitment advertiseml:nts 
in the Press and requiSitions to the Employment Ex-
changes, vacancies reserved for Scheduled Castes and 
Scheduled Tribes should also be notified to all the re-
cognised and/or registered Associations/Organisations 
of Scheduled Castes and Scheduled Tribes Welfare 
and also to Director of Harijan and Tribal Welfare' 
the State/Union Territory concerned. 

The Committee also suggest that the appointing 
authorities in the Ordnance Factories end Ordnance 
Factory Board should get in touch with the Industrial 
Training Institutes Bnd other technical institutions for 
scotting Scheduled Caste/Scheduled Tribe candidates to 
man the varioUs technical posts in the Ordnance Fac-
tories and Ordnance Factory Board. The Comnlittee 
further desire that all the Liaison Officers in the Ord-
nance Factories should also maintain close liaison. 
with the, Industrial Training Institutes etc. for the re-
cruitment of sCheduled Castes and Scheduled Tribes 
in the skilled and semi-skilled categories of posts in 
the Ordnance Factories, so 8S to' improve their repre-
sentation in these categories Of posts which may serve 
as feeder cadres for the higher tcchnic!ll posts. 

Tht. Committee feel that class coordination and 
liaison among the Ordnance Factories and O.F. Board 
and the Employment Exchanges is imperative for 
.ugmenting the repteaeotation Of Scheduled Castes aDd 

-r--" -- ---_ .. - .... 
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Scheduled Tribes in the services of the 0t1IDa.nce Fac-
tories/Ordnance Factory Board, if the caadidIaII 
sponsored by the EmploylDCtlt Bxch .. for 8UiD& the 
reserved vacancies are not found fit to fill the vacan .. 
l:ies, the Employment Exchange should be asked to 
furnish a fresh list of Scbeduled Cute eDd Scheduled 
Tribe candidates IIlClltioning briefly the reuooa "by 
they were not selected aDd other sbortcomiop DOtiCed 
in tbe candidates spoosored earlier. This will help 
the Employment Exchange to assess the actual reqm-
rnents of tbe Ordnance Factories. 

The Committee note that various concClsioas/ 
relaxations are granted to Scbedllled Cute aDd Sche-
duled Tribe candidate at the time of making direct 
recruitment to different cateaories of posts in the 
Ordnance Factory Board and in Ordnance Factories. 
The Committee hope that the appointina authorities 
in Ordnance Factories and Ordnance Factory Board 
will make sincere efforts to implement the pracribed 
concessions/ relaxations in favour of Scheduled Cutes 
and Scheduled Tribes in a positive manner 80 as to 
extend maximum benefit to such candidates. The 
Committee are of the view that unless the n:presea-
tatiOo of Scheduled Caste/SchedUled Tribe employees 
improves In the feeder categories of posta, they wiJ1 
not be available in sufficient number to occupy biJber 
technical posts in the organisation throup promo-
tion. The Committee feel that ooIy way to cut dowa 
the shortfalls in higher posts is to increase the intakel 
of Scheduled Caste/Scheduled Tribe caDdidates in 
lower categories or posts at the time or initial recult-
meat. 

The Committee are not satisfied with the reply 
given by the representative of ~ DepartmeIt cI. 
Defence Production that rosters in the OrclaaDco 
Factories are checked partly by vlsill aad partly by 
scrutiny at the Headquarters. AI there are 33 
Ordnance Factories, the Coauaittee t«O'Dmoncl ~ 
there should be at least 3 to 4 officeq who tIboaId 
assist the Liaison Oftker in illlpClCtion work IDCI for 

---- -------
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checking rosters in eacH Ordnance Factory under the 
administrative control of Ordnance Factory Board. 
The Committe~ need hardly stress that rosters arc 
not only the basic documents but. they are also the 
only mechanism to watch the proper placement of 
Scheduled Castes and Scheduled Tribes in services 
against reserved points. The rosters would cease to 
have any significance if they are not maintained pro-
perly. They. ther~fore recommend that rosters 
shOuld be checked at1~ast twice a year in each 
Ordnance Factory as regular and periodic chccking 
alone can ensure their proper maintenance. The 
Committee would like to emphilsisethat discrepan-
cies noticed during inspections should be rectified 
without any loss of time so that Ifurther entries in the 
rosters are made correctly and the interests of Sche-
duled Castes and Scheduled Trihes are not allowed 
to suffer. To ensure proper maintenance of rosters, 
the Committee also recommend that the work of 
maintenance should be entrusted to capable and ex-
perienced staff who are well conversant with the 
extant orders on reservations. 

The Committee trust that as suggested by them 
during evidence and agreed to by the representative 
ot the Ministry, a meeting wiu be held annually at 
the Headquarters of al1 the Liaison Officers to discuss 
the problems relating to recruitment etc. of Scheduled 
Castes and Scheduled Tribes so that immediate steps 
could be taken to resolve the problems which come 
to notice during those meetings. 

The Committee note the procedure being followed 
in the Ordnance Factory Board Organisation for 
fiffing up various categories of posts by promotion 
aM that alt the orders regarding reservations and 
promotions are being adopted and fmplemented in 
the Organisation. In view of the' fact that there are 
a few Scheduled' Castes and Scheduled Tn'bes in the 
higber posts in the Organisation, the Committee feel 
that vilJOTous effons win Ihave to t>e made to improve 
their' representation iii Group A and B. 
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I. 2.46 

The Committee are surprised to note thllt duriq 
1980 out of 220 offioers promoted in Cass I, six 
Scheduled Castes and only one Scheduled Tribe 
employee could get promotion. Whereas in au. II 
fourteen officers were promoted but none bclon,ed 
to Scheduled Caste/Tribe. According to them. this 
presents a dismal picture, they therefore. suggest that 
Ordnance Factory Board should examine in depth 
the causes of less promotionll of Scheduled Caste/ 
Tribe employees in higher POSts and take necessary 
steps to remedy the situation. If neccSGary. uPSC 
be requested to conduct special recruitment for 
Scheduled Castes and Scheduled Tribes. 

From the data furnished regarding promotions 
made during the last five years in various categories 
oIf posts the Committee find that percentage of Sche-
duled Tribe employees promoted even in Class III 
and IV is very low. They. therefore. recommend 
tbat special Departmental examination should be 
beld in order that sufficient number of Scheduled 
Tribe candidates are able to get promotions apinst 
tbe reserved posts and as far as possible no vacancies 
reserved for Schedu~ed Tribes should be carried for-
ward. n.e Committee need Hardly stresl that unless 
the representation of Scheduled Tribe employees 
improves in Class III and IV postl: auitable sdte-
duled Tribe candidates will never be available for 
promotion to hi&her postll in Oass II and I. 

The Committee note that' presently the ZDne of 
consideration for promotion to various catcpies of 
posts three times the actual number 01 ,;ancancies. 
The Committee recommend that in the event of DOII-
anitability of suitable Scheduled Caste/Tn"be candl-
datel the zone of consideration should be iacreued 
to five times the actual num~r of vacaacieli. 1bis 
will increase the chances of selection of Scheduled 
Caste/Tribe candidakl agailltt the reterved poIU at 
the time of promotion. 
---_._----- ---- •. , ._----, 
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The Committee are distressed to DOte that as 

many as 69 Scheduled Caste and Scheduled Tribe 
employees in Group 'C' and 22 in Group '0' had 
been superseded during 1973 to 1980. The Com-
mittee consider it to be indicative of the fact that 
the prescribed relaxation and concessions have not 
been given to Scheduled Caste and Scheduled Tribe 
employees. The Committee would like the Ordnance 
Factory Board to examine what furtber relaxations/ 
concessions should be given to Scheduled Castes and 
Scheduled Tribes so as to avoid their supersession in 
future promotions. They would also like the Ord-
nance Factory Board to make concerted efforts to 
help the Scheduled Caste and Scheduled Tribe em-
ployees to improve their performance with a view 
to become eligible for higher -posts by imparting to 
them specialised in-service training etc. The Com .. 
mittee. have no doubt that if a sympathetic approach 
is adopted towards Scheduled Caste and Scheduled 
Tribe employees such a greaL number of superses-
sions can be avoided in future. The Committee also 
recommend that no Scheduled Caste/Scheduled 
Tribe employee should be superseded without first 
giving him in service training and without the ap-
proval of the Department of Defence Production. 

19 2.59 The Committee are unhappy to note that a large 
number of reserved vacancies have been dereserved 
in various grades during the last five years (1976 to 
1980) and the process of delcservation of reserved 
vacancies has been constantly On the iocrease. The 
Committee are basically opposed to dereservation of 
vacancies reserved for Scheduled Castes and Sche-
duled Tribe, but they expect that when dereGerva-
tiODS become inevitable, the procedure laid down by 
the Department of Personl'cl foc dereservation of 
vacancies should be strictly followed. The Com-
mittee hope that the Departnlcnt of Defence Produc-
tion will review this situation and if necessary issue 
fresh instructions to aU concel'Jlcd so that dereserva-
tions are avoided as far as possible. 
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The Committee are perturbed to find that eveD 
in Group C '" D, S 1 and 35 vacancies had to bo 
dcreserved during the above period, for want Of 
suitable SC/ST candidates. The Committee' recom-
mend that concerted Rncl repedlc1 eRorts should be 
made to locate suitable SC and ST candidates to f1l1 
the reserved vacancies before resorting to dereserva-
tions. The Ordnance Factory Board and Ordnance 
Factories should strengthen their publicity drive and 
find out ways and means to establish close contacts 
with as many as possible SCs " STs and tbe Organi-
sations connected with their welfare. AIso special re-
cruitment teams should be sent to areas of Scheduled 
Caste Scheduled Tribe concentrations direct contact 
with them to estabJj~" to incrcil~C their intake in 
services. 

The Committee note that one member belonging 
to SC/ST community is included in the Selection 
Committees set' up for recruitment. The Com .. 
mittee trust that in all Selection Committees and 
DPCs a Member belonging to SC 1ST community 
will be included invariably with a view to instil c0nfI-
dence in the SC/ST employees. In case Sc:heduJed 
Casts/Scheduled Tribe Officer of the required ltatua 
is not available in a particular Ordaaoce.Fectory, A 
Scheduled Castes/Scheduled Tribe Officer from 800-

other Ordnance Factory or from another Department 
of Central/Stote Government should be auocialcd 
witb the Selection Committee so that the service ill-
terests of persons belonging to these communJtiC!l ot 
adequately safeguarded. 

The Committee note wllh concern that out of 
the 26 deputationists working at preleftt with the 
Ordnance Factory Board. none belongs to Seheduled 
Caste/Scheduled Tribe eommunity. The Committee 
would like to emphasise that even though tbere i. 
no reservation in case of deputation potts. the Ordn-
ance Factory Board Organisation should have sym-
pathetic attitude towards Scheduled Caste/Sc:heduJed 
Tribe employees who want to come on deputation 
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from other Departments or want to go on deputatioJll 
to other ~epartments from the Ordnance Fapto-
ries. In either case, the claims of Scheduled Castel 
Scheduled Tribe employees should not be ignored on 
the plea that there is no reservation in vacancies 
filled by deputation. 

The Committee are perturbed to note that the 
various steps listed by the Department of Defence 
Production for improving the representation of Sche-
duled Castes and Scheduled Tribes in Ordnance Fac-
tory Board Organisation and Ordnance Factory 
Board Headquarters did not yield the desired results. 
To Committee these measures appear to be only 
~outine things which cannot 'be considered as special 
efforts on the part of the management. The~
mittee strongly feel that sincere and COIlcerted efforts 
will have to he made to improve the representation 
of Scheduled Castes and especially Scheduled Tribes 
in all categories of posts in Ordnance Factory Board 
organisation and Board Headquarters and the con-
cerned authorities should follow a time-bound pro-
gramme to achieve this objective. 

The Committee need hardlv stress tltat in order 
to improve the intake of Scheduled Tribe candidates 
in different categories of pOSts in Ordnance Factory 
Board organisation. specia' recruitment teams should 
be sent to area'! of tribal concentration so as to pick 
up suitable Scheduled Tribe candidates on the spot. 
The Committee :'1150 I!ecl that me publicity for recruit-
ment to various categories of posts. reserved for 
Scheduled Tribes wilt have to be made through all 
possible media in fl mpre vijlorous manner. Re-
cruitment ootice~ should b~ is~ued not only in the 
leading Enp-lish/Hindi newsoap'!rs but also in re~io-
0;11 laOlmaJ!c newspaner~ of the tribal areas. The 
Committee have no doubt that unles~ the tribal peo-
ptc come to Ie now about the vacancies reserved for 
them. thev will oot be able to avail of the beneftt! 
Intended for them . 

.. _--------
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The Committee also recommend that tho ord-
D~ce Facto!), Board Organisation and the Boord 
Headquarters should maintain close liaison with the 
rri,hal and Social Welfare Department of the con-
cerned States for getting their assistance in locating 
suitable Scheduled Caste and Scheduled Tribe caod1-
dates particularly {or the various technical posts for 
which there is difficulty in finding suitable Scheduled 
Caste and SGheduJed Tribe candidates. The Com-
mittee feel that if the State Departments of Social 
Welfare/Tribal We'fare do not give a helping band 
in locating Scheduled Caste and Scheduled Tribe 
candidates, the matter should be pursued as the 
highest level with the State Government concerned. 
This will pin point the lapses on the part of officials 
of the State Government who will ultimately realise 
their duty -and obligation towards the down-trodden 
section of society. 

From the perusal of eo,mparativc Gsures of the 
total staff strength and percentage of Scheduled Caltel 
Scheduled Tribe employ'e~ among them in Ordnance 
Factories Organisation in t 970 and 1980 excluding 
th'e pre-19S3 entrants, the Committee appreciase the 
efforts made by the Oreanisation loreffectiDJ im-
provement in the rcprescnialion of Scheduled Cattell 
and Scheduled Tribes during the last ten ytan. The 
Committee. however. feel -thai the AdmlniKtration 01 
O.F.B. should Dot feel eomp~acent as a lot of Ice-way 
bas still to be made in order to achieve the required 
percentage in various categories of postll. The Com-
lI)ittee. therefore, desire that all-out efforts should be 
made by tJ!e OrdnaJl::e Fac!Qries Board Orpnisation 
to increase the intake of Scheduled Castes and Sche-
duled Tribes so that the existing !lhortfallt cculd be 
wiped out a§ early a5 possible. 

The Committee nrc I!'ad to note that the IU~
tion made by their Studv Group that in-service fr.in-
in!! proRfSmmes ~hould 'be l!rranged nclu,iveJy lor 
Scheduled Caste/Scheduled Tribe employcew to im-
prove their technical tldDt it under consideration of 

._-.,- .--_._--.'-'- ,~...-~" -- .... -.-
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the Department of Defence Production. The Com-
mittee would like to be apprised of the final outcome; 
in this regard. 

The Committee note that Trade Apprentices and 
Graduate and Diploma Holder Engineering Appren-
tices are recruited annually in the Ordnance Factory 
Board Organisation. Though there is no statutory 
obligation on t\le part of the Ordnance Factories to 
absorb all the trained apprentices yet the Committee 
strongly recommend that all out efforts should be 
made to absorb as many trained apprentices belong-
ing to Scheduled Castes &nd Scheduled Tribes as 
possible in the Ordnance Factories with a view to 
improve their representation in the technical catego-
ries and to wipe out the shortfalls. 

The Committee need hardly stress that wbile re-
cruiting apprentices for various trades in Ordnance 
Factory Board Organisation. the interesl'l of Sche-
duled Castes and Sche<;luled Tribes will be Jeept in 
view and sufficient number of Scheduled Caste and 
Scheduled Tribe apprentices will be recruited so that 
their percentage to the total number does not decline. 

_ The Committee have been suggesting time and 
again that the organisations, which have bulJe of 
employees belonging to Scheduled Caste and Sche-
duled Tribe communities, should have a proper sys-
tem of receiving -and recording complaints trom them. 
The Committee regret that inspite of their 'repeated 
recommendation, no separate complaint registers had! 
been maintained in the Ordnance Factories. It was 
only in October 1981, when a Study Group of the 
Committee visited a few Ordnance Factories and made 
a suggestion in that regard, the instructions were 
issued by the Ordnance Factory Board Headquarters 
for the opening of complaint registet1l. The Com-
mitte& need hardly stress that to instil confidence 
amongst the employees of the weaker sections, it is 
essential to have a foolproof system for registering 
their complaints/representations and recording the 

._--------- --- ---_. _. -
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action taken on those complaints! represcotatia& 
The Committeo would aI80 Ute the Uaison omcen 
in the Ordnance Factories au.d the Uaiaon Officct' of 
the 0rdDaDce Factory Board to eXamine thete c0m-
plaint registers during the course of their iDJpoc:tiODI 
with a view to ensure prompt disposal of complafata} 
~tations received from die Scheduled Cute 
and Scheduled Tribe employees. They would abo 
mggcst that periodical analysis of the nature of COllI-
plaints received in each Ordnance Factory should be 
made and it it is found that majority fA compIaiatI 
related to a particular aspect. steps should be tatera 
to eliminate that. 

The Committee also suggest that annual reports 
. should be submitted by Ordnance Factory &Ird to 
the Department of Defence Production in this reprd. 

The Committee note that thoullh there is no 
reservation in the allotment of residential accom-
modation to Scheduled Castes and Scheduled Tribe 
employees working in the -Ordnance Factories and 
Ordnance Equipment Factories. 2S per eClllt of the 
available quarter, have been allotted to Scheduled 
Caste/Tribe employees in Type I and in Type U, 13 
per cent have been allot~ to them. The Committee 
appreciate this gesture on the part of tbe Ordnaace 
Factories and Ordnance Equipment Factories. 'I1Icy 
would, however. 5Ugge!lt that looking to the senora! 
conditions of living of the Scheduled Castes and 
Scheduled Tribes a higher percentage of available 
quarteR should be a'lotted to the employCC'4 beJOIII-
ing to these communities. 

The Committee also sUi!gesl that while sanctioaiq 
house-building loans claims of Scheduled Ca-.. tc and 
Scheduled Tribe employee~ should specially be kepJ 
in view so thAt they could be helped to build their 
own houses and achieve betkr 1ilandard of livin,. 
The C.ommitlee do not fee," hAPPY that during 1980-
81 out of J 60 emplovee!! who were san:;:tioned house-
building !oan~ onlv II emoloyees belonged to Sche-
duled Caste/Scheduled Tribe communitieA. 

"--'-~---'.-"~--"".' ---------------.-------_ ... 
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The Committee recommend that for the soci~ 
economic development of Scheduled Castes aDd 
Scheduled Tribes, schemes like giving scholarship for 
!higher/technical studies to the children of Scheduled 
Caste/Tribe employees working in Ordnance Facto-
ries should be introduced The Committee would 
like that the villages in the vicinity of the Ordnaneo 
Factories which are inhabited primarily by Scheduled 
Castes and Scheduled Tribes should ~ adopted for 
their overall development and educational nnd medi-
cal facilities shOuld particularly be extended to such 
vIl'ages as a welfare measure. -_ .... _ .. _------_ ... ----.. --.-------... --.---.-.--
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